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THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Why thig unple-
asant tone? I doi’t understand, Never
mind. It is all vight, Yes, My, Sisodia.

PAPERS LAID ON THE TABLE__
Contd.

Notifications of the Ministry of Fi-
nance (Department of Reveaue)

THE MINISTER O STATE 1IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): Sir, 1 beg
to lay on the Table a copy each (in
English ang Hindi) of the Ministry
of Finance (Dzpariment of Revenue)
Notificationg Nos, 62/81-CE to 73/81-
CE, dated the 25th March, 198J,
G. S. R, Nos 192 (E) to 203 (E), te-
gether with anp Explanatory Memro-
randum thereon (Placed in Library.
See No. LT—2240/81]

I. STATUTORY RESOLUTION
SEEKING DISAPPROVAL OF
THE SPECIAL BEARER BONDS

(IMMUNITIES AND EXEMP-
TIONS) ORDINANCE, 1981 —
Contd.

¥1 THE SPECIAL BEARER BONDS
(IMMUNITIES ANpD EXEMP-
TIONS) BILL, 1981_contd,

SHRI ARVIND GANESH XUL-
KARNI (Maharashtra): Sir, we have
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very recently discussed the Budgat
and the aspects of the Budget have
been gone into while giscussing it,
and all the political parties have ex-
pressed their opiniong and what they
think of the Budget. Now, Sir, the
Government hag come before the
House with the Special Bearer Bonds
(Immunitieg anq Exemptions) Bill,
1981.

Sir, before going into the other as-
pects, I have got certain clarifications
to seek from the Finance Minister
and he can take note of them and
clarify them while replying to the
debate. Sir, the Finance Minister—
if T am right—hag stated in the other
House while replying to the debate
there—which I read from the Press
as well ag in the Parliament Library—
that the Bearer Bondg Scheme has
got certain good aspects—of reduc-
ing the liquidity in the economy and
atlracting black money, which has
got really no proper estimation and
nobody can correctly assess its mag-
nitude, Assessing the black money
ijs just like the seven blind men
assessing an elephant: those who feel
its legs say that the elephant ig iike
a pillar or something like that and
sy on. So. Sir, as to the extent of
the black money, etc. nobody has
got an idea. But I would Ilike the
hon. Finance Minister to throw some

light, If 1 am wrong I stand cor-
rected,
Now, Sir, let ug go through the

Bill, and go in depth into clauseg 3
and 4. First let ug take clause 3. I
am only summarising because I do
not want to quote it and waste my
time in quoting because here every-
body has got a copy of the Bill in his
hand. Clause 3 gives certain immu-
nitieg for those purchasing the Bearer
Bonds. Clause 4 says “Acquisition,
etc. of Bonds not to be taken into

account ‘for certain proceedingsg’,
that is, for income-tax ete, Sir, I
fail to understand this. Suppose ‘A’

purchases bearer bonds of Rs. 10,000,
under clauge 3, he is immune and he
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cannot be taxed by the licensing
authorities—nothing under the Wealih
Tax Act, nothing under the Estate
Duty Act, and no intormation requir-
ed about the source, how the money
wag got, etc. But, under clause 4,
they say that this cannot be taken
benefit of under the normaj provisiong
of the Income-tax Act. I do not
know the intricacies of the income-
tax lawg because an honest tax-payer
pays hig income-tax and he is rarely
accustomed to the intricacies of the
laws; he goes not know how to take
benefits, Perhaps a tax consultant or
a tax-dodger knowg it better. Now,
suppose ‘A’ has acquired, under sec-
tion 3, a bearer bond of Rs, 10,000—
I am giving an example—under sec-
tion 4, the normal Income-tax Act
will be applicable, That is all right.
But, under the Income-tax Act, if I
am right, the property already ac-
quired in the previoug year ig not
taxable; that cannot be held for tax
purposes. I may bs wiong, I imme-
diately accept it; but it iy for the
Finance Minister {9 explain to us
whether this ig correct or not. I say
this because baseg on whatever in-
formation I have got, whatever 1
have read and whatever I have learnt
out of discussion with anybody, this
ig one of the difficultieg that will have
to be gone into; otherwise, it will
come under dispute ang litigation.
(Interruptions) But, under the In-
come-tax Act, the property acquired
in the previoug year is not taxable in
the year. That is what my informa-
tion is. It ig for the Finance Ministeﬁr,
whgy ig administering the tax laws,
to clarity. He will be better quali-
filed to reply to this.

Then, Sir, the gecond point...

SHRI R, VENKATARAMAN: What
is your difficulty? I have not under-
stood your problem or difficulty.

SHRI ARVIND GANESH KUL-
KARNI: My problem is; If ‘A’ pur-
chaseg bonds worth Rs. 10,000 in
1981 and gellg those bonds on the 31st
of March—becauge the bondg are
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saleable; he can sell those honds to
anybody, for whatever consideration;
but that i; a different matter—to
‘B’ and ‘B’ in his income-tax returns
will show that the bonds were pur-
chased by him. He wiul gay. “I have
purchased the bonds at the face
value, or whatever it is.”” And, since
the bonds themselves are not tax-
able, thig acquisitioy of property in
the previous year before the 3lst
March is also not taxable., Sp he will
be jmmune from tax also. Thig is
what I have read, I have learnt. I
have consulted various tax experts
ang they gay that thig is a point for
dispute because clauseg 3 and 4 are
conflieting as regardg the intentions
of the Government. If the Govern-
ment feels so, it ijs for them to rectify,

Then the second point jg ... I will
give a rare example. Mr. Venkata-
raman, as the Finance Minister, reels
that the bearer bonds scheme will be
attractive ang more money will be
netted in, the Government will re-
ceive more money. But, suppose.
after the maturity period, gomebody
purchases bonds, say, in the 8th or
Oth year, before the ending of the
maturity period, worth a lakh of
rupees for Rs. 5 lakhs—thig ig sup-
posing that the Supreme Court holds
that it iy valid under the Constitu-
tion; I do not know what they are
going to gay; I cannot discuss it—
wil] that amount of Rs, 5 lakhs, or
Rs, 10 lakhs, be immune or not im-
mune? I ask thiy because the RBill
doss not clarify to the extent neces-
sary to an ordinary man to help him
understand and appreciate the posi-
tion. The third point ig that Mr.
Venkataraman, the Finance Mijnister,
hag stated in the Lok Sabha that
thiz bearer pbonds scheme hag been
evolved to mop up the liquidity in the
eccnomy. With all humility, I do not
understand how the Finance Minis-
ter ig claiming that he will mop up
the lquidity, because Sir if ‘A’ pur-
chases the Dbearer bonds worth
Rs. 10,000 he ig going to get Rs. 6,000
from the bank. So, Rs. 10,000 means
another Rs. 6,000. Similarly this goes
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[Shri Arvind Ganesh Kulkarni]

on multiplying itself, How doeg he
think that the liquidity is going to
be mopped up? I do not gppreciate
this. Thig might be correct. Instead
of that you say that there ig a con-
cealed benefit or taxation of 40 per
cent. Whatever it is, you are claim-
ing that the Government iy going to
give only 2 per cent rate of interest.
In this connection I go think that if
the bearer bonds scheme had ‘been
subjected to 40 per cent tax at the
outset and done away with that, who-
ever contributes to it would have
been in the bookg of the Income-Tax
Department for future taxation pur-
prose. For future policy this would
have been bretter. Why the Finance
Minister has chosen thig idea, I do
not know. It is for the Finance
Minister to decide.

Then, Sir, what I am thinking about
the bearer bondg scheme ig this.
About morality etc. I do not want
to say anything. We, who come from
the older generation, cherish some
culture and memories. The Finance
Minister himself has said that there
wag np morality, and that black
money was threatvening the economy

all over the world. I think, Sir, the
politicians,  the bureaucrat; and
responsible

many governments ale
for this, and they have also to share
the responsibility along with the in-
dustrialisty and the smugglers And
whoever ig indulging in this are all
concerned. Sir, I am  particularly
concerned with the moral valueg in
the country, and for that purpose I

do think that if 40 per cent would
taxed it

hava been straightaway
would have beep better. Previously
some schemeg were like that. They

were not so successful. A gcheme
with 40 per cent gr even with 30 per
cent would have been on the moral
ground, ang on the ground of equity
it would have been more justifiable
than the vresent scheme. I am npot
justifying it on moral grounds, But
I agree with the Finance WMinister.
Morally or immorally, it money ig re.
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guired for the developmeny of the
country, to remove poverty, get it
becauge gther measures are not being
implemented because of political
weaknesseg or other things 1 do not
know.

What I am gaying is this. I know
the present politicians, the bureau-

craty and the industrialists. All are
I do not say of all the

in league.
politicians. There are good people
also  like Mr. Venkataraman
himself. 1 know  him. I can

But everybody

vouch gafe for him.
is not Venkataraman. (Interrup-

tions) There are many politicians.
I cannot listen to him. So what I am
thinking, Sir, is .

SHRI RAMANAND YADAV:
I have successfully derailed you from
the line,
VICE-CHAIRMAN (DR.

“Are you geek-
Finance

THE
RAFIQ ZAKARIA):
ing any benefits from the
Minister?” he is asking.

SHRI ARVIND GANESH KUL-
KARNI: As the Finance Minister, I
know him now, I know his total life.
I have worked with him for the last
30 wyears. So I know him. I also
know Mr. Yadav. He is also a very
good person, a very lovable person.
I know him also.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
What do you think of the Chair?

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Bhandare,
T only

do not try to create mischief.
translated what Mr. Yadav had said.

He said,
F1S ®TAT ISTAT E Fav ?

It wag because Mr. Kulkarni could
not hear him.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE"; It is so grati-
fying to see the respect the hon. Mem.
ber, Mr, Kulkarni, is giving to the
Chair, and the Chair under tolerance
listening to him.
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SHRI ARVIND GANESH KUL-
KARNI): But I always retort ...

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): He is giving to
the Chair,

SHRI ARVIND GANESH KUL-

KARNI): But I alwayg retort ...
{Interruptions)
THE  VICE-CHAIRMAN (DR.

RAFIQ ZAKARIA): Now, please, I
do not want any discussion on this.

SHRI ARVIND GANESH KUL-
KARNI: They are taking my time.
You have {p give me that much time
more, If they want to intervene, T
am game for it, (Interruptions)

SHRI P. RAMAMURTI (Tamil
Nadu): Please allow me to say some-
thing at his expense,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA). No.

SHRI BHUPESH GUPTA  (West
Bengal): You know Mr. Venkata-
raman ig g very good man.

THE VICE-CHAIRMAN (DR.

RAFIQ ZAKARIA): Dada, please.

SHRI BHUPESH GUPTA: Can you
name anyone who is bad in the
House?

SHRI ARVIND GANESH KUL-
KARNI: That I am coming to. That
is the next part of my speech. So
Sir, ...

SHRI B. D. KHOBRAGADE
(Maharashtra); You say there are
bad persons also in the House?

SHRI ARVIND GANESH KUL-
KARNI: You have to listen to me.
About Mr. Bhandare’s remark, I have
the greatest respect for Dr. Zakaria.
Sometimes people get provoked.
These are all emotional things. I
have nothing personally against Dr.
Zakaria. Why should I have? T have
nothing against anybody personally.
We may fight here. We always fight
here. If I take some names, you are
also going to shout along with my
young and loving friend, Mr, Jain, I
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have to retort. I have to fight with

him. That 1is all. (Interruptions)

So, Sir, please allow me to continue,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Order, please.

SHRI ARVIND GANESH KUL-
KARNI; What I am saying is that the
lack of moral values of the politicians
has to be condemned with all the
force by all the Members of Parlia-
ment, whoever he may be or to what-
ever party he may belong. Sir, we
have to see the present circumstan-
ces. The economy is in a crrsis, I do
not want to blame this Government
or that Government. The economy is
in a crisis. Neither do I want fto
blame the ruling party nor do I want
to blame our combined party which
ruled before. International forces
are operating in this country also.
The problem is really gigantic. That
I know. But the moral values which
are to be observed by the politicians

are of a very high order. Otherwise
this stupendous task of removing
poverty will not succeed, (Time-bell

rings) Only five minutes more. Yes-
terday the Prime Minister gave a
speech. I was very happy. She told
the police officers—IB officers or CBT
officers, whoever they were—of the
values to be cherished and she con-
demned corruption at every level. I
am very happy about that. Sir, on
the one side we hear the Prime Min-
ister, at the highest level, condemn-
ing corruption. On the other side,
when you take out any newspaper,
any weekly, Sunday, Indie Today or
Mainstream or any magazine of the
Left or Right, or Dada’s New Age,
you see that Mr. Brahmachari receiv-
es an geroplane from Swaraj Pal, T
want to ask Mr. Venkataraman

oY AR AR 2 9 Fel ¥ AT
™. (FEE)

st yefary otmy gomolt : 5§,
gr T



79  The Special Bearer
Bonds (Immunities

st wRitma Fengdwd ;o WY A
q;aar & fgmudar grad 7
(et )

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA); Order, please.

SHRI ARVIND GANESH KUL-
KARNI; So, Sir, what I am saying is
that this Swaraj Pal had obtained a
plane and I do not know whether the
Finance Ministry had taxed it or not
taxeq it. From whatever I read in
the press, it seems that it was allow-
ed as a gift to Swaraj Pal for some
Ashram. There might be such g sys-
tem galso. I know that many philan-
thropic people gift it for medical pur.
poses, etc. But is the Finance Minis-
ter objectively satisfied that such a
type of hanky-panky affair by Mr.
Brahmachari ghould be allowed to go?
We raised this point about the plane
which crashed when Sanjay Gandhi
wag piloting it. Till now no report
has come. And I do not think the
report will ever see the light of day.
I am also gurprised at another thing.
I do not want to take the name of
the person, Very recently a very
high and influential Member of Par-
liament was nabbeq at Palam airport.
He has signed a declaration. He
brought wrist-watches, video-tapes
and what not. They are with the
Customs Collector. The document is
there. He hags signed it, Now pres-
sure is being Dbrought so that the
Customs Collector may be transferred
and there is pressure for getting these
watches, etc. released. If some such
corruption takeg place ...

SHRI R. VENKATARAMAN: If
you want to make a charge, you must
make a specific charge. If you say
only vague things, you cannot expect
me to answer, This is not correct.
If you have information you make 3
specific charge and we will inquire
into it.

SHRI ARVIND GANESH KUL-
KARNI: For your information—you
are senlor to me—in this House it is
not the Lok Sabha practice that we
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tell you in advance what charge we-
are gbing to make. That is naot the
convention of this House. The cen-
vention of the House is even if we do
not name persons—I do not wang ic
name the person—it is for you te
examine. I can show you the press
report. If press reporty are any
guide, it is for ycu to investigate I
am not going to name the pensom.

SHRI BHUPESH GUPTA: Or a
point of order. I cannot understand
thig interruption from the Minister.
The honourable Member has mention~
ed g Member of Parliament. He has
not given the name for whatever
reason. If I had the name, I wouid
have given the name, Now, the
honourable Minister can certainly
find out from the Customs, he is in
charge of Customs also, as to whether
there was any sucth Member of Par-
liament who landed at Palam on any
particular date who had such things
in his possession. You can easily ge¥
the information.
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For the benefit of the honourable
Minister of Finance I may mention

that last week it was reported that
spare parts of aircraft,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): No, no, don’t go
into another matter. The narrow
question here is Mr. Kulkarni has
mentioned that one Member of Par-
liament has been caught smuggling or
has been caught taking, bringing, cer-
tain.

SHRI ARVIND GANESH KUL-
KARNI: I have not gaid ‘caught’. That
is not my word, I said one honour-
able Member of Parliament has dec-
lared, because he was stopped by
Customs to go inside, in that green
channel or whatever it is, from
where ... (Interruptions)

£

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Now the whole
question is if one Member of Pariia-
ment brought certain goods, has dec-
lared them and if the Customs has
cleared him, then the question does
not arise.

SHRI NARASINGHA PRASAD
NANDA: His allegation is that he
made a declaration to the Customs
that he was not in possession of any
article which wes against the Cus-
tomg Act, but later on his declaration
was found to be wrong ang in his
possession were found wrist watches.
video tapes and gther things. These
are stil] with the Customs a¥sthorities.

[ RAJYA SABHA ]

& Exemptions) 82
Bill, 1981

And now hig allegation is that pres-
sure is being exerted to see that no
action is taken .

; THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): That is what

you mean that no action is being
taken?

SHRI NARASINGHA PRASAD
NANDA: That in his allegation.

SHRI P. RAMAMURTI: After all,
Mr. Kulkarni has not made the alle-
gation. He drew the attention of
the Minister to a newspaper Report. 1
do not know whether it is a news-
beper report or some other report | .

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Ip the press i3
the name mentioned?

SHRI P. RAMAMURTI: No, it s
not mentioned. He has drawn the
attention of the Minister to a report
appearing in a newspaper. Whethe:
thai newspaper report is correct or
not, he does not vouchsafe. When he
brought it to the notice of the
Finance Minister, he could either
investigate or contradict the informa
tion so that all of us can be absolvec

SHRI RAMANAND YADAV:

Otherwise it is an aspersion on ail of
us.

SHRIMATI MONIKA DAS (Kar-
nataka): I think he should give the
name, Otherwise, how can the
Finance Minister investigate?

SHRI RAMANAND YADAYV: I will
request you to go through the pro-
ceedings. He has got the name and he
said he would give it if the House

wanted it. Otherwise he will not
give it. -

THE VICE-CHAIRMAN (DR.
RAFQ ZAKARIA). Mr, Rulkarm
said that he knows the name, bu. ¥
is not the convention in the House
to give it.

SHRI RAMANAND YADAYV: You
kindly go through the proceedings.
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Now, all the Members are blaméd for
the act of one person.
SHRI SADASHIV BAGAITKAR:
My submission is that last week the
newspapers reported that a yogi—

flying yogi—went to the States and
air-

brought spare parts for the
craft.
THE VICE-CHAIRMAN (DR.

RATFIQ ZAKARIA): I will not allow
you to say that. How does it arise
as far as this is conterned? 1 am
sorry. How does it arise as far as
this point of ordey is concerned.

SHRI J. K. JAIN (Madhya Pra-
desh): Please expunge what Mr.
Bagaitkar has said.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): You please sit
down. Mr. Kulkarni mentioned
something about a Member ang the
Finance Minister said that unlesg the
name was given, he could not do
anything. On that Mr. Bhupesh
Gupta raised a point of order and
asked why the Finance Minister
should insist on the name when the
information was brought to his
notice and why he should not investi-
gate and enquire into it.

SHRI SADASHIV BAGAITKAR:
"Then I raised the point , .

THE VICE-CHAIRMAN: (DR.
RAFIQ ZAKARIA): No.

SHRI SADASHIV BAGAITKAR
You kindly listen,

THE VICE-CHAIRMAN  (DR.

RAFIQ ZAKARIA): You are bringing
in yogi, aeroplane and spare parts.
How can I advice you to raise that?

SHRI SADASHIV BAGAITKAR:
What Mr, Bhupesh Gupta said was
that the newspapers do not give
names. They merely hint at some-
thing. The hon. Finance Minister has
the whole investigating machinery at
his disposal. This person, when he
brought spare parts, was aked to give
Rs, 1 lakh or re-export it, It was
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re-exported and jt came through a
neighbouring country. When this is

the case, why should we name any-
body? It is for the Finance Minister

1981 T

to use his machinery and investi-
gate it
THE VICE-CHAIRMAN (DR,

RAFIQ ZAKARIA): I think we have
had enough. It is a storm in a tea
cup. He said something about a
Member. The Finance  Minister
wanted the name. Anyway, when it
has been brought to his notice. It is
for him aow.

SHRI M. KALYANASUNDARAM
(Tami] Nadu): Will he investigate?

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): After having
heard various Members on this 1 am
sure he will take appropriate action
in the matter.

SHRI ARVIND GANESH KUL-
KARNI: I thank you for correctly
interpretating what I wanted to say.
Again for the information of the
Finance Minister and just to help
him  this incident took place between
January and February 1981. He can
enquire from the Customg or check
up from the Palam Airport register.
I do not want to take the name
because he is a colleague of ours as an
hon, Member of Parliament.

SHRT RAMANAND YADAYV: Sir,
again I says that. Then, give us the
name, (Interruptions). Give ys the
name, Mr. Kulkarni. Sir, now he has
been caught,

SHRI SHIVA CHANDRA JHA: Sir,
on a point of order.

SHRI RAMANAND YADAYV: Sir,
he has been caught now. (Interrup-
tions)

SHRIMATI MONIKA DAS: Mr.
Kulkarni, either you give us the name
or you please sit down (Interrup-
tions) You please sit down or tell us
the name.

SHRI RAMANAND YADAV: Now
he has been caught (Interruptions)
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SHRI ARVIND GANESH KUL-
KARNI: Let me again point out,
Sir, . . .

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): That is why Mr.
Yadav is gbjecting.

SHRI ARVIND GANESH KUL-~
KARNI: Sir, let me correctly say
what you have correctly interpreted.
1 will mterpret myself, I read the
Press report only. Then the name
was probably mentioned in the Cen-
tral Hall. You know, many people
talk many things in the Central Hall
If T go on taking the name of some-
body about which I am myself not
sure, that is not correct. But, Sir,
about the period, I am sure and I am
sure that 1is is sometime between
January and February, Perhaps, Sir,
many Members also might be know-
ing the name because they are also
sitting in the Central Hall. I do not
know whether you have heard that or
not. Anyway, let us come to the basic

[ 25 MAR. 1981}

& Exemptions) 86
Bul, 1981

point. Political corruption at all
levels has become a menace in this
country and the bureaucracy alsv...

SHRI BHUPESH GUPTA: To which
House doeg that Member belong?

SHRI ARVIND GANESH KUL-
KARNI: That I do not know. (In-
terruptions) I do not know about
that. But people say so many things
and some say that he is in the other
House and some others say that he
is in this House. I do not know.
(Interruptions)

THE VICE-CHAIRMAN (DR. RA-
FIQ ZAKARIA): Let us stop at that.
Mr. Kulkarni has made it very clear
that he has heard of the person, but
he says he is not sure. Therefore, it
is in the fitness of thingg that he dves
not mention it.

SHRIMATI MONIKA DAS. 3ir, 1
have to make a point. (Interruptions)
He says that he has heard about the
person. Let him tell the name. (In-
terruptions)

SHRI NARSINGH NARAIN PAN-
DEY (Uttar Pradesh): Sir, on a point
of order. (Interruptions)

SHRIMAT! MANIKA DAS. Sir, if
he cannot give the name, T want to
know why he raised thig at all. (In-
terruptions) I want to ask him why
he raised thig issue at all

THE VICE-CHAIRMAN (DR. RA-
FIQ ZAKARIA): I am not able to
understang this. He sayg that a cer-
tain item has appeared in the Press
and he has drawn the attention of the
Finance Minister to it and he has
asked him to tell ug whether it is true
or not, whether he would investigaie
into the matter. He says that he has
some knowledge of who has done that
and the whole controversy hag arisen
out of that, Now he has made it clear
that it was in the Central Hall that
the name was mentioned, but he is
not sure of that. Therefore, if he is
not sure of it, we should not insist
that he should mention the name. On
a mere suspicion to mention a name
would be a wrong thing, (Interrup-
tions)
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SHRIMATI MONIKA DAS: Sir, I
want to make a point. (Interruptions)

SHRI NARSINGH NARAIN PAN-
DEY: Sir, on a point of order.
(Interruptions) |

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Sir, on a point
of order.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Yes, Mr. Bhan-
dare. I think we have taken about
half-an-hour.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Sir, what has
been stated by the honourable Mem-
ber, Shri Kulkarni, seems {0 be this
that a Member of Parliament tried to
clear himself through the green chan-
nel and he was not allowed and the
Coustoms officials stopped him and
made him declare what he had brought
and they charged duty for that. 1
think, Sir, from what has been said
here, there is nothing in that for any
investigation to be conducted by the
Finance Minister. Those Customs
officials should be congratulated be- |
cause it should no{ be taken for !
granteg even by the Mermbers of |
Parliament that they can get away.
(Interruptions)

SHRI SADASHIV BAGAITKAR:
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Sir, he is wrong on facts, (Interrup-
tions)
THE VICE-CHAIRMAN (DR.

RAFIQ ZAKARIA): I don’t think,
Mr. Bhandare, what you saig is cor-
rect. What Mr, Kulkarnj said ig that
he made a certain declaration which
wag not correct. (Interruptions)...

SHRI MURL'DHAR CHANDRA-
KANT BHANDARE: He said that he
tried to go through the green chan-
nel.

SHRI NARASINGHA PRASAD !
NANDA: He made a declaration
which was found to be totally false.

SHRI SADASHIV BAGAITKAR:
He gaid that he had nothing to de-
clare, But, later on, the Customs
officer asked him and found out that
he had something to declare. (In-
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terruptions) He made an untruthfut

declaration. (Inverruptions)
THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr, Bagaitkar,

how many times would you speak?

SHRI SADASHIV BAGAITKAR:
Mr. Bhandare also spoke.

THE VICE-CHAIRMAN  (DR.
RAFIQ ZAKARIA): But he spoke
only one sentence.

SIREFIE G & STTATETET
AZIEA, AG F GIET 9T FI5 qIT IS
2. .. (mam«) T (rRT e a8
MNAZ AT TELALT AT, |WEAT
g gdr & 5 g 7 & afwq =fw
gl F@ I SMAT g AT gL
7 fqewar®y g1 St & 5 ogaw
Fgl qF ae7 § I9F 46 T4 | 7
AT AY I, FAFT IAAET TEE
agl &) uw 39 He d@REr A7 oA
qEr g ... (ST)

AT AF AT F T Q@
gt g & FE A g afew
AF ogar ¥ gg qt@ I8 AT
fe faw a1 & fag ... (2<4u)
THE VICE-CHAIRMAN (DR,

RAFIQ ZAKARIA): 1 won’t allow
these irrelevant things.

it foq =g &7 cag ara IS AL . .
(37aA)  wrEATR ATl & gor Jat fx
Fgl & WITRT KIGA AT | T § IRIT
CARCINN . C LI )

ITRATEIA (2o THIW FHAET1)
HT ATIY WA AT WA FEH A3
STER,  THAl MY WE qaw TH g
qT ... (3XATH)

ofi far weT 917 2 ST g5 A AR
g T 394 w31 (% 395 B a7
AT & IT HIGHT 7, g&€q T A0 4G
gatar, AfFT avER § o A, faw
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FIZ AT AFAT & AR T IR
Y qTE F ST AMAN, FAI X
AT TG EIEFTT AT FAT AT |
zEifae @rasT 7z "HEqe # F,
ETSEFTOT FL | . f

wafty avd fastra & ey |l
(= Wam Fah) : A7 fagaT FAT
& JU Ay ag fAaaq 2 o g fF
FFAT &1 @Y & Araia 938T T MTH
15T HTE AIST AFT 987 & TAT FI,
7T fgae ¥, awarz fwar T@r g,
zafae & qay frgey w1 fF fSg
g %1 faaar gwg fafeas §, saar
gq3  gAsr wex fraar  =fie
o3y & fgqra &, a0 ey fageq
2 & gzy wwe garfaq a3f o ar
BT q & AT | TAATHY AL
frgza & 5 39 T F1 w3qrdq |

oft forx aez #v : ®T & ST, @1
FIT T | -

s TR FA ;. gg, w
eafaT & w=2, wawns s sw ar
T & I9T, GR 2T F A0 9K A
7zt ggar wifgy @g qTr fadaq & &
fogz =& 1% a9 g1 =157 8 ar
7Z IT AT § |

SHRI ARVIND GANESH KUL-

KARNI: Now, I am coming to the
conclusion. I was hammering on a
point....

SHRI BHUPESH GUPTA: 1 think
better give the name. I give the
name. I have heard it only It has
been communicated to me. It is***
I do not know whether it is true or
1ot

(Interruptions)
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SHRI BHUPESH GUPTA: 1 am not
saying anything. This is what has
been communicated to me. Since
hon. Members are very much infe-
rested in the holy name, according
to my information, right or wrong.
it is***, (Interruptions)

THE VICE-CHAIRMAN (DR,
RAFIQ ZAKARIA): Mr. Bhupesh
Gupta, without verifying... (Inter-
ruptions)

SR> Fo FA < AT TS T Y
T8, a8 faeFa 7a7 aqe | T AQ
¥ UF G757 F1 FIATAT FH HT T
fewar 2, 7z faega aaied 781 fear s |
org 3aE SEten & fasaargd

THE VICE-CHAIRMAN (DR, RA-
FIQ ZAKARIA): Mr. Bhupesh Gupta,
is it fair and proper on your part to
mention. .. (Interruptions) Whatever
the provocation about mentioning the
name, Mr. Kulkarni hag rightly said
that he has no personal or authentic
information in his  possession and,
therefore, it would not be right and
proper on his part to mention the
name. Now, ycu sort of intervened
and...

SHRI BHUPESH GUPTA: Now you
are accusing me. (Inferruptions)

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): You intervened,
Mr. Gupta

SHRI BHUPESH GUPTA: I am not
vouching for anything What my
friend. Mr. Kulkarni was saying...
(Interruptions)

THE VICE.CHAIRMAN (DR.
RAFIQ ZAKARJA): You said that
Mr. Kulkarni gave that name to you.
(Interruptions)

SHRI BHUPESH GUPTA: Insist-
ence was there, A Member has the
right to give the name or not to give
the name,

THE  VICE.-CHAIRMAN  (DR.

SHRI ARVIND GANESH KUL- RAFIQ ZAKARIA): Mr, Gupta, he

KARNMI: 1 do not want to commit has exercised his right. (Interrup-
anything. (Interruptions) tions)

***Expunged ag ordered by the Chair,
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SHRI BHUPESH GUPTA: 1 do not
know anything at all about it. (In-
terruptions) The name has been com-
municated to me, (Interruptions)

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Gupta, Mr.
Kulkarni despite all the provocations
refused to give the name by saying
that he hag no authentic or personal
information. You said something,
also on the same basis. (Interrup-
tions) He might have mentioneq this
name, (Interruptions)

SHR] R. VENKATARAMAN: Two
points arise cut of Mr. Bhupesh
- Gupta’s statement. Firstly, he is
making a reference to a Member of
the other House which, by convention,
we do not do unless a Member takes
personal responsibility for certain
allegationg against another Member.

(Interruptions)

SHRI M. KALYANASUNDARAM:
He is saying what is reported in the
press.

SHRI R. VENKATARAMAN: You
cannot say what is reported in the
press. It is a very serious allegation
and a Member should not say
it unless he js satisfied that the infor-
mation which he is giving is absolute-
ly correct. For the sake of good re-
lationship between the two Houses, I
would request that these words shouid
be withdrawn.

SHRI BHUPESH GUPTA: I am
very glad. Now you see the logic of
it. When I suggested that it
should not be insistad on, it was noct
considered enough It is all right
now. Ag far ag I am concerned, I
have said it because our friends were
insisting. I have no knowledge of
anything except that it hag been com-
munijcated to me. Right or erong,
you better find out. It may be abso-
lutely wrong. I gaid it to end the
controversy. In fact, they should not
have insisted on Mr. Kulkarni giving
the name.

THE VICE.-CHAIRMAN (DR.
RAFIQ ZAKARIA): T think the ends
of justice would be met if the name
given by Mr Bhupesh Gupta iz not
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taken on record. As far as this as-
pect ig concerned, the name of ihe
Member from the other House should
be expunged. This is all right.

SHRI BHUPESH GUPTA: That
cannot be done. You can ask me to
withdraw it. I have not said any-
thing against him,

THE VICE-CHAIRMAN
RAFIQ ZAKARIA): 1t is
serious allegation.

SHRI BHUPESH GUPTA; 1t is
nothing serious. The hon Members
wanted it. Now you cannot expunge
it. Under what rile are you expung-

(DR.
a very

ing it? You cannot do it. It is not
that I like to give that name. I knew
it before also.

THE VICE.CHAIRMAN (DRE.

RAFIQ ZAKARIA): You have your-
s2lf said that you have no personal
knowledge about if. You said that
because the other side had insisted on
the name being given and since this
controversy was being prolonged and
in order tg ong it you said, “All right,
this is the name 1 have heard, right
or wrong.”

SHRI BHUPESH GUPTA: Let the
other side admit that their demand
was not correct and I will withdraw
it, 1 have no objection. Admit your
mistake and I shall gladly withdraw
that name. 1 have no interest in it.

THE VICE.CHAIRMAN (DR.
RAFIQ ZAKARIA): I am sorry. Even
if you withdraw, the matter will go
to the press. I think you do not want
to make any allegation about which
you yourself are not sure. It is in
fairness. ..

SHRI BHUPESH GUPTA: T did it
only to put it to the House how mny
stand is vindicated. Do as you please,
I have nothing against anybody.

SHRI MURL'DHAR CHANDRA-
KANT BHANDARE: It i a matter
of principle, (Interruptions) I am
saying about the propriety of what
the Chair has said and what the hon.
Member, Shri Bhupesh Gupta, has
said. Is it a tradition or convention
of this House that you trot out
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charges against anybody without ade-
quate foundation and without any
basis? Is it expected of the Members
of this House to do that? I think it
is a very serious thing. Jus{ because
our proceedings are privileged, just
because we are immune to many other
things, I do not think that we should
be irresponsible in making a state-
ment. ..

SHRI BHUPESH GUPTA: Sir, that
is not fair,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE ....unless we
have a prima facie foundation, ynless
we have a prima facie case in suppolt
of the charge we make.

SHRI BHUPESH GUPTA: Sir
I am very sorry. I could understand
it if T had made any charge, Have I
made any charge against anyone? I
have not said anything, Even now
under provocation, I would not say
anything.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): How can you
that?

SHRI BHUPESH GUPTA: You
wanted a particular name.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): How can you
say that it is not a charge? You are

mentioning {he name of a Member.
(Interruptions) No, no, tomorrow it
comes in the press. (Interruptions)
Let us at least be responsible when
we are making a charge.

SHRI BHUPESH GUPTA: Mr.
Vice-Chairman, you will ynderstand
that I did not say anything, I only
said T am not making any charge.
When I say I am not making any
charge, is that not enough?

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): You said, this
is the name which you mentioned.

SHRI BHUPESH GUPTA.-
Members wanted the name. The de-
bate was interrupted. I gaid “why
continue this thing, well, the name,
according to my information, is this”.
He hag got it. Let him deny that

Some
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name, I will withdraw it. Even there
I said, we should not give the name. 1
stand by it. I did not quarrel with
Mr, Venkataraman whep I said, “You
can find out on your own if anything
is there”., The matter ended, But
then Sir, many other things have
come in. My friend said about deco-
rum and all those things. That is all
right. But I have not made any
charge, to begin with. How do I
know anything? I know what he
knows. I know what he knows. My
charge is against Mr, Kulkarni. Why
he was not divulging it? My charge
is against Mr. Kulkarni.

SHRI ARVIND GANESH KUL-
KARNI; Sir, I am on a point of order.
To an extent it is in the inferest of
the entire House. For heaven’s sake
don’t disturb me. ¥ am on a point
of order to keep the record straight
and to see that the conventions of
the House are upheld, Hon’ble
Shri Bhandare made a suggestion to
you. You have not reached to that.
Naturally so, bacause he never asked
your opinion. But, Sir, you as Vice-
Chairman know ang everybody in
this House knowg that in the matter of
taking of nameg etc. this House has
different conventions that there in
the Lok Sabha. Sir, we galso know
that when our friends who are now
adorning those benches were here, they
were freely indulging in naming Shri
Kunti Desai gnd Smt. Padma Desai
The hon’ble Deputy Leader of that
Party made charges here. T do not
know whether Shri Kanti Desai and
Mrs. Padma Desai were Members of

this House. Sir, in Sanskrit, they
say:
g wal w3 d@r T AA; aw

Thig goes on record, Mr, Bhandare
is a new comer. We will also brief
him. We will try to give him the
lessons also and Mr. Bhandare will
also join us some day. If you come to
this side, you will also remember
that ‘dharma’. But now at present you
are on the wrong foot. So for hea-
ven's sake, keep the record straight.

THE VICE-CHATRMAN (DR.
RAFIQ ZAKARIA): The woint
that Mr., Kulkarni has raiseq is
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a little different from the point
we are discussing at present. When
Mr., Salve moved his Motion and
certain nameg were mentioned, he
authenticated it by press cuttings and
other documents and he said that
these were the allegations, In this
case, Mr, Kulkarni, you yourself have
said that neither in the press the
name is given nor you have any
knowledge on the basis of which you
can mention the name. You made it
repeatedly clear that some name ...

SHRI ARVIND GANESH KUL-
KARNI: T have not mentioned it. I
am not responsible for this.

THE VICE-CHATRMAN (DR.
RAFIQ ZAKARIA): Therefore, you
raid that some name might be men-
tioned in the Central Hall but I am
not zoing to mention it Now, when
thi, is the basis and Mr, Gupta is say-
ing that he i5; being provoked by the
other side ...

SHRI BHUPESH GUPTA: Not
provoked. I have not used the word
“niovoked.” T have hzen persuaded

by the other side.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): That is my
interpretation, that Mr, Gupta says

‘lthat since the other side is insisting
on mentioning the name ... I do not
Inow. Yeu see, you are very care-
ful. You have said, “I do not know
whether it is true or not, I have no
knowledge. But this is the name.”
Now, in such circumstances, should
the neme be allowed to go on record?
(Interruptions) That is entirely dif-
ferent, for instance, if you had said,
“I have the information; here ig the
press cutting; here are the documents
and on the basis of that ...” Here
the situation is different. Even
Mr Gupta who gave the name takes
no responsibility at all.

SHRI" P. RAMAMURTI: He asked
you to 1o what you like,

SHRI BHUPESH GUPTA: I only
said wlat iz in Mr. Kulkarni’s mind.

THE VICE-CHATIRMAN (DR.
RAFIQ ZAKARIA): Mr. Kulkarni
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says, “Nothing is in my mind.” He
said it repeatedly.
CfHRI BHUPESH GUPTA: If he

says it, I stand corrected. My inner
voice has told me that Mr, Kulkarni
hag thig name in mind. If he has not
that in mind, the whole thing falls
through,

(Interruptions)

SHRI NARASINGHA PRASAD
NANDA: 1 will make a very simple
submission. Sir, you kindly permit
me to make a submission.

SHRI J. K. JAIN: No permission
now, Ask him to sit down. What is
thig going on? (Interruptions)

SHRI SADASHIV BAGAITKAR:
Sir, he is not in his seat. Then how
can he address you? You ask him to
go to his seat and then say something.

SHRI R. VENKATARAMAN: The
Chair hag given a ruling.

SHRI J. K, JAIN: Sir, I request you
not to allow anybody else to speak.
Ask Mr., Kulkarni to resume his
speech now. They have wasted
enoug. time. Please, for God’s sake,
ask him to speak now. Don’t allow
these people. Ask Mr., Kulkarni.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Jain, T am
not a dictator,

SHRI R. VENKATARAMAN: Sir,
you have given g ruling. Therefore,
we have to proceed.

THE VICE-CHAIRMAN
RAFIQ ZAKARIA): That is what I
say. Let us proceed further, WMr.
Nanda, I think we have more than
settled the issue.

SHRI NARASINGHA PRASAD
NANDA: Sir, you know that I will
not say anything irrelevant,

ot §TQTT e EFT aga
F=T ATeT &, fo a3 fodsfr ) ...
(sxagr)

(DR.

SHRI NARASINGHA PRASAD
NANDA: Mr. Kulkarnji did not reveal
the name in spite of provocation,

¥
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SHRI J. K. JAIN: Again he is say-
ing. What ig this?

SHRI NARASINGHA PRASAD
NANDA: The trouble grose because
the hon. Finance Minister says that
unless the name is there and a speci-
fic allegation is made and if it ig put
in a general way you will be helpless,
Let the Finance Minister assure that
with the inormation available to him
now, whatever pe the record ...

(Interruptions)

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): I have already
salg it from the Chair. Now let
Mr. Kulkarni speak.

SHRI P. RAMAMURTI: Let us pro-
ceed,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Mr. Kulkarni,
please finish 1n five minutes,

SHRI BHUPESH GUPTA: Sir. this
is too minor a thing, anyhow. Many
MPs do so many things. Why bother
about it now? Proceed with it,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): T am glad. You
also, I think, should withdraw what
you have said.

SHRI BHUPESH GUPTA: Yes, yes.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): It is also with-
drawn and it is also expunged. Now,
Mr. Kulkarni,

SHRI ARVIND GANESH KUL-
KARNI: Now the problem is, I was
mentioning actually ...

'THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARTA). Don’t go into it.

SHRI ARVIND GANESH KUL-
KARNI: I don’t want to go into it.
I read it in the press and in the Cen-
tral Hall .. (

(Interruptions)

Now the last point is, I am only
inviting the attention of the hon.
Finance Minister and I wish him good
luck with the Bearer Bonds Scheme.
If he is going to get Rs. 1,000 crores,
I will be very happy because then
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there will be no taxation and no infla.
tion in this country, I for one would
say this is a pragmatic scheme but I
only suggested to him that instead of
making it such a highly immoralised
scheme 1f he would have straightway
taken 40 per cent of tax and regular-
ised the money, according to our
Indian culture we would have been
more satisfied. But, leave that gside.
Now I am coming to the point of
political corruption, bureaucratic cor-
ruption and the jndustrial corruption.
I gave you two or three examples.
I gave the periods also. It is for the
Finance Minister now to enquire.
There is another thing I want to say,
I know there are very good friends
of mine on that side. But I would
say: for Heaven’s sake, stop the green
channel business. Every Member of
Parliament must be subjecteq to the
law of the land. I oppose the green
channel system. It is on account of
that that watches and video tapes and
all these things get smuggleq even
aeroplanes. Stop that green channel
business. I am opposed to that, T
think Mr. Venkataraman will at least
assure us, as a pious man, and he will
uphold my objection to the circular
which has been issued by his Minis-
try.

The last point I want to make is
that such type of corruption ig taking
place. Some people are arrested etc.
Let it go on. Then, Sir, Mr., Katroti
of Snamprogetti was mentioned in the
CBI report It is being hushed up
and other people are being arrested,
tortured, everything is going on. So
I think, Mr. Finance Minister, for
vour expectation of Rs. 1000 crores, 1
chould wish you good luck T think
it is a way of taking out money, But
we all, from the Treasury Benches
and the Oppo-rition and the politicians
in general shoulg uphold what the
Prime Minister said yesterday that
corruption is the menace in this coun-
try which must be stoppoed. T think
the Prime Minister will remember
this Tesson and ask her own party
people and we will ask our own partv
peonle to abstain from such corrupt
practices, which are demoralizing
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this country, as a result of which the
values have come down.

Thank you.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Mr, Vice-
Chairman, Sir, it is with mixed feel-
ingg that I rise to speak on this Bill
This is the fifth voluntary disclosure
scheme which has been brought for-
ward to unearth black money. There
ig a slight difference between this
and the earlier schemes: and that is,
here the disclosure remaing anony-
mous, The previous four voluntary
disclosure schemes have been the
concessional schemeg for payment of
arrearg and voluntary disclosure of
1951, the voluntary declaration of un-
disclosed income scheme, vide Finance
Act 1 of 1965, the voluntary disclo-
sure scheme, vide Finance Act 2 of
1965, and the voluntary disclosure
scheme of wealth of 1975. All these
voluntary disclosure schemes have
substantially failed. Now the first
scheme brought in an additional
revenue of Rs. 1080 crores; the
second scheme netted 3 revenue of
Rs. 30.80 crores; and the third scheme
yielded a bare Rs. 12.28 crores; and,
more recently, that is in 1975, the last
disclosure scheme yielded only
Rs. 248.7 crores by way of income and
wealth tax. In spite of this experi-
ence, the Finance Minister has come
out with the present scheme. We
will go into the rationale of this
scheme a little later, but it may be
profitable to go into the experience
also of de-monetization of 1978. As
explained by the Finance Minister
only last week in this House, out of
145 crores of notes of Rs. 1,000 and
above in circulation, 124 came to be
accounted, leaving Dbarely Rs, 29
crores going out of circulation with-
out any explanation, Thig also is not
a very encouraging result. And, in
spite of thig position, the Finance
Minister has brought forwarg this
scheme. I remember when ¥ spoke
last on the Finance Bill, I appealed
to him not to come up with any dis-
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closure scheme and then he seemed
to have agreed, but now he has come
up with this scheme. We will go
into the compulsions a little later.
But I think this is an appropriate
occasion to go into the whole question
of black money because what I feel
13, while we welcome thig because thig
is one step in the direction of eradica.
tion of black money in our country,
we must go in depth into the various
causes for the generation of this
black money and to invite the Gov-
ernment to take steps in the right
direction so that there is an integrat-
ed approach for doing away with the
evil of black money. Nobody can
minimise the pernicious effect of
this black money. It is a cancer
which is eating into the system, noli-
tical, social and economic, of our
country, and no effort can be mini-
mised for its eradication, I think the
main reasons for the proliferation of
the black money gre well known.

Sir, why I want to emphasis on this
aspect is this. This, at best, is a
half-hearted measure because it does
not deal with the generation or
operation of the black money. What
it tries to do is to take a part of If
from the accumulated pool, and the
expectation of the learned Finance
Minister is that it would be only Rs. .
1000 crores. Therefore, Sir, we should
not misg thiy opportunity to tell
the Government, particularly the
Finance Minister, what the nation is
expecting this Government to do in
the matter of finance, in the matter
of eradication, in the matter of un-
earthing, in the matter of removing,
this cancer partially, which is be-
cause it cannot be removeq it exists
in all the countries it exists every-
where, but not to the extent, not in
the proportion and in the gigantic
dimensions in which it exists in our
country today.

Sir. we will priefly go into the
causeg for this The first snd fore-
most cause i* tke controls T am not
one who will say that the controls
should be removed PRut kindlv <ee
what has happened There are two
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sources of the black money. One is the
illegal transaction, that is;when you
pay Rs. 10D for a bag of cement costing
Rs. 26, and the other source is where
the income derived is a lega] one but
not disclosed, and, therefore, it con-
verts itself intg black money, like the
income of a lawyer or the income of
a doctor who after earning money do
not pay taxes honestly. It is legal. It
is honestly earned, but it becomes
illegal by non-disclosure, Now it is
well known that it is the first cate-
gory, namely, the illega]l transactions
like taking pugrees for letting out, so
on ang so forth, which result in
accumulation. That is the major pari,
“and it must be dealt with firmly.

About the confrols, Mahatma
Gandhi said as early as in 1947:

“Controls give rise to fraud,
suppression and proliferation and
intensification of black money and
to artificial scarcity.”

I have said that ip our society where
we have our constraints, the controls
are necessary. But a strict watch has
to be kept to see that these controls
are not unnecCessarily imposed. We
also know the areag in which the
black money is generated, Take for
instance the case of a commodity like
steel. I am happy that the Minister
of Stee] is here. Every year the
estimated black money generaled on
account of the sale of steel is about
Rs. 400 crores. The other commo-
dities are cement, paper, fertilizer,
vanaspati, so on and so forth. The
film industry is another industry
whethere the generation of the black
money is Rs. 100 crores, That 1is so
far as the illegal transactiong are con-
cerned. I think a very rational, a
very realistic, policy has to be pur-
sued and followed to see that the
scarcities are removeqd because I
think what is necessary at this stage,
and one of the measures which is
requires to be taken, is to plan for
plenty. I am glad that our Govern-
ment has come out with an ambiticus
Plan for Rs. 97,500 crores providing
for adequate growth. And 71 think
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that the Finance Minister is taking
steps in the right direction for gene-
ration of growth, which is so vital, so
necessary at this present Jjuncture.
Therefore, I would like the Govern-
ment to intensify all its efforts f{for
the removal of these scarcities, for
proeduction  of essential commodities
like steel, cement, paper and Vanas-
pati so that the demand is adeguately
met and the industrialists and traders,
who have learnt to live on scarcilies,
are discouraged.

The second aspect of the matter
is with regard to the gains legally
brought in but which escape taxation
because of non-disclosure. Everybody
has said about the main reason for
this. They say that the high rate of
taxation is the real cause for the
people not disclosing correctly their
incomes. I must say that the Gov-
ernment has realised this, last year it
brought down the rate of taxation
considerably. This year it has gcne
Turther in that direction ang exemp-
teq altogether from taxation persons
earning up to Rs. 15,000 per year.
And the benefit is so given that por-
sons earning Rs. 24,000 per year will
get a substantial benefit or wil] not
have to pay tax at all. Now this is a
welcome step—on the cne hand, to
reduce the burden of taxation, to
make it easier for the middle class
to live in these days of very high
inflation and, on the other, to keep
on promising that if the economy
behaves, we wil] further reduce the
taxation. 1 am merely pointing out
that the Government is taking an
integrated approach to this problem
of black money. There are financial
constraints and  overnight rates
cannot be brought down. But I was
glad to note the announcement of the
hon. Finance Minister in the other
House that if the economy behaves,
he will bring dowp the personal
taxation to the level of 60 per cent.
and he will also bring down the cor-
porate taxation to the level of 50 per
cent. Now, what I am saying is that
Government means to tackle this
problem of black money in all
seriousness, in all earnestness, and
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that is why the speech of the hon.
Prime  Minister about corruption,
which is reported in today’s news-
papers, becomes all the more signi-
ficant, because the greatest harm that
black money does is that it really
causes ng hurt to the person, who
possesses black money but it only

hurts the poor, it only hurts the
honest. Secondly, it tends to make
honest people dishonest and dis-

hcenest people more dishonest. And
thirdly, it i3 the main cause, the
root cause of corruption in our so-
ciety. Therefore, if Wwe have to
eradicate corruption from gur society,
we have really to strike at the rool
or at the seed of that evil, and that
is black money. I am glad that the
Government is determined to take
action which will see that its genera-
tion, growth and proliferation is not
further accentuated. But [ will re-
quest the Government to take these
steps very firmly and very qucikly
because this is like cancer which
grows out of contro] without your
knowledge, and one has t{o be very
firm about it.

Sir, the main reason for this Bill
can be explained by what Dr. Lak-
- dawala, former Vice-Chairman of the
Planning Commission, has gsaid:

“If for some reason gr the other,
our administrative competence and
law enforcement machinery cannot
cope with this task, namely, ensure
that the tax-evader does not go
scot-free, there may be some ad-
vantage in taking steps which will
make this black money come into
the open so that it does not hang
like the Sword of Damocleg on the
economy. Seeking  non-priority
channelg of investment, the Special
Bond stheme may be regarded as a
step in this direction.”

Several things have been said and
even the preamble to the Bill says:

“ . for effective economic and
social planning it is necessary to
canalise for productive purposes
black money which has become a
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economy.”

Now I must say that when you take
steps for on operation that is quie
necessary, nobody is happy with an
operation, everybody wants to avoid
an operation. But it becomes nezes-
sary. One cannpt avoid it when an
operation is necessary. Likewise this
unearthing of  black money has
become very, very necessary. 1 do
not think even our Government i3
happy to come out with a scheme
like this. When other measures fail,
when our administrative measures
fail, ang they are not commensurate
with the results that are expected, =
they don’t match up to the goal which
we have set for ourselves, it becomes
necesseary to ftake steps whereby the
goal is reached. And to that extent,
as an expediency, to that extent, as a
measure to bring this money which
would otherwise go into wasteful
channels, to bring into the mainstream
of our economy, an expression
which has been loosely used by the
Finance Minister, to liquidate that
which plays havoe, to reduce to that
extent that black money or to liqui-
date that, I think, this measure is
welcome. I have no doubt that this
measure will be backed up by other
measures. And I woulg like to sug-
gest one or two.

Nothing can be done unless we
take a very serious look at gur elec-
tion law. We know that the mini-
mum electorate for a parliamentary
constituency is five lakh voters, Even
on the basis that to approach one
voter it would cost one rupee if we
were to send one circular to each
voter—for printing a pamphlet, post-
ing it ang all that—assuming that
only one rupee minimum expendi-
ture would be needed to reach eaCh
voter, we require Rs. 5 lakhs to cover
the entire constituency—that is the
minimum—and we have an election
law which prescribeg a limit of only
Rs. 35,000 on election expenditure
of each candidate. But that is cir-
cumvented by saying that the party
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a stage has come when people believe
that corruption finds its root at the
time of the election. Sc kindly loox
into your election law carefully and
kindly consider one thing: The ques-
tion of public funding of the eleciion
propaganda =~ machinery. For each
candidate there are certain difficul-
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ties. We may have another occasion
to deal with this. But there are
certain  difficulties because of the

large number of individual candidates
coming in. There should be dJiffi-
culty as long as the candidates ace
backed up by recognised parlies.
Therefore, I would request the Gov-
crnment to take a very careful Jook
at the measures they would like to
adopt.

The next question to which 1 would
invite the attention of this House on
this occasion and particularly of the
Finance Minister 1is the miserable
failure of the Government ip effect-
ing stern measures against tax
dodgers, smugglers, all those anti-
socia] elements. I have here the
figures given by the honourable Min-
ister of Finance on 3-3-1981—two
weeks before—in reply to a Starred
Question that I had put. The reply
he gave makes a disma] reading. Il
shows as if the entire machinery res-
ponsible for effecting raids, searches
and seizures is just not working. In
the film industry which alone contri-
butes g hundred crores of rupees
every year to the black money, the
black money unearthed, according to
the figures given by the honourable
Minister of Finance, is only Rs., 5
lakhs. I will tell you why this hap-
pens. There are two things . .

SHRI SYED SHAHABUDDIN
(Bihar): It is in the same proportion
as the output of this black bonds
scheme.

SHR7 MURLIDHAR CHANDRA-
KANT BHANDARE: I will come to
that a liftle later.

This happens because everybody
whose house is going to be raided,
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hours or fortyeight hours before the
raid that his house is going to be
raided at such and such time, so that
he can organise his things in a man-
ner that nothing will be found on
actual search, or, if something is
found, it will only be an eyewash.
Therefore, I want the Government to
see that its whole machinery js en-
tirely overhauled or entirely
changed so that effective measures
are taken, so that raids are conducted
effectively, that they are conducted in
total secrecy and the result expected
are achieved. Secondly, social attitudes
have changed. Formerly, if a per-
son's house was raided, others would
condemn him. Today people are
inviting raids go that word will go
round that they are wealthy people.

This is how social attitudes have
changed. That is also due to the
manner in which raids are con-
ducted.

Thirdly, there is another reason. I
read various judgments of the Sup-
reme Court and various pamphlets
also come to me as g Member of
Parliament. From these I fing that
there 1is total demoralisation among
the income-tax officers because of the
class war that has been going on
among them, between Class I and
Class 1l officers. Some Officers say
that they do not get justice, they do
not have promotional avenues and
they get a raw deal in the matter of
service conditions. Others also say
the same thing. The result is that
both have lost all interest in their
work. They are always seen on the
corridors of their offices. If there is
any imbalance in their service con-
ditions, T would request the Finance
Minister to look into it and take a
firm decision once and for all so that
they can thereafter do their job well
without wasting their time, Reward
experience and talents. Simply
because somebody does well in the
beginning of his career, should he get
all benefits even though his subse-
quent performance has not been
good? Unless you take some firm s..tep
ang restore normaley in the services
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results.

The other thing which I want t>
bring to the notice of the House is
how far these special bearer bonds
will be effective. In order to find out
that, one has really to find out what
are the estimates of this black
money. The estimate varies. Some
people put it at Rs. 25,000 crores.
This was the point raised by hon.
Shri Shahabuddin. Dr. Rangnekar
has given a formula of working oul
that figure and according to that for-
mula it will be around Rs, 7,500
crores. I am inclined to put it at
10 per cent of the npational income
which ig ong lakh and ten thousand
crores of rupees. Ten per cent of
that will come to Rs. 10,000 to
Rs. 11,000 crores. Unless we know
the evil we have to fight, unless we
know the giant have lo kill, I think
we will never be going anywhere
near the solution of the problem. It
is in this context that I personally
believe that it would be very neces-
sary for this Government to tackle
this problem of enormous black
money of Rs. 10,000 crores. The ex-
pectation is that only Rs. 1,000 crores
will be netteq in. I am very doubt-
ful because of two reasoms. One is
that the matter is before the court of
law, I do not want to give
opinion. But I do feel that the Gov-
ernment may sucCceed because it is a
different colour and it has a different
purpose altogether. It will be appre-
ciated that this is the first time that
the Government ig introducing a third

shade of colour, which is neither
white nor hlack. You may call it
gray money. You can convert it into
white or  black, whenever you
like .

SHRI BHUPESH GUPTA: Which
colour?

THE VICE-CHAIRMAN
RAFIQ ZAKARIA): He
want it to be called red.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I said grey
money, What distresses me igs that

(DR.
does not
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these bonds are open to subscription
tull 30th April. I do not think that the
Supreme Court is in a position to
hear that matter till now. And, Sir,
the honourable Chief Justice has
already said, -while admitting the
matter, that no wise man will buy
the Bonds when the matter is pend-
ing in the Court. Therefore, there is
no chance of its being heard before
the 30th of April and even if it is
heard before the 30th of April, you
know, what happens in the Supreme
Court. A baby ig delivered in nine
months, put the courts are not deliver-
ing the judgments in nine monthg at
all. Therefore, I am really worried
that he will not get a decision on this
point till the whole of the fiscal year
is out.

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Then what do
you do in the Supreme Court?

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: We only argue’
and we wait for the judgment.

SHRI N. K, P. SALVE: And col-
lect the fees in the meantime,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): You cannot do
anything? You are so powerless?

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I can tell you
that in the anticipatory bail case
which we argued, the judgment came
after 19 months, after the entire
threat of arrest had receded, because
we won the elections. We argued
it in July 1978 and the judgment
came in March 1980. Therefore, one
thing I would like to tell you: If this
is suitably amended—I do not know
whether the honourable Minister is
thinking of extending the  date—
and if he extends the date and if he
succeeds in the Court, then I can ex-
pect that there will be a big spurt
and it will act as an encouragement
and it will be more than a thousand
crores that will be netted in ang this
is the forecast that I am making now
and, Sir, I hope that my friends will
put in their white money in these
Bearer Bonds. This is a tip which I
want to give to my friends,
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SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I will buy two
Bonds, one for me and another for
my wife.

THE  VICE-CHAIRMAN (DR.
RAFIQ ZAKARIJA): No direct com-
munication between Members, please.
Mr. Bhandare, please address me and
conclude.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Now, Sir, before
I sit down 1 can only say this: The
honourable Finance Minister has said
that it is better to have loved and
lost rather than not to have loved at
all.

SHRI BHUPESH GUPTA: You said
that you would buy two Bonds,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Yes. One with
my wife’s white money and one for
myself with my money, because 1 do
not have black money, One for my-
self I want and one for her, because
I want to be equally rich, Now, Sir,
the point that I am making is this: I
am reminded of one thing.

THRE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Don’t go on ans-
wering Mr_ Bhupesh Gupta and don’t
get interrupted, because neither has
he loved nor has he lost.

SHRI BHUPESH GUPTA: Sir, he
was remembering his wife and in
order to enlighten the debate, I in-
terrupted him,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): On a matter on
which you know nothing.

SHRI BHUPESH GUPTA: As if
you know anything.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Sir, the Finance
Minister has said that. But the worst
part will be when one gets lost with-

[25 MAR. 1981]

& Exemptions) 10}
Bill, 1981

out making love But I wonder whe-
ther one can get lost without making
love.

THE VICE-CHAIRMAN (DR,
RAFIQ ZAKARIA): Oh I see This
is what has happened to Mr. Bhupesh
Gupta,

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: What ig worse is
this—I would use the expression used:
by the honourable Mover of this Re-
solution, Shri Shiva Chandra Jha;
he has used the word “failing”-—
failing while making love. That is
worse. But the point that I am making
is this: I am reminded of a husband
who, after a very unsuccessful first
marriage, married for the second time
and everybody went on asking him
as to why he married again when the
first marriage had proved to be a
Tailure and he gaid; “This ijg a case
where hope has triumphed over ex-
perience.” I hope, Sir, that the task
is not bad for the Finance Minister,
I do feel that thig is a very honest
effort on his part, honest and brave,
and I will make only one point. There
is no question of any morality when
law comes in and I would give you
an example. I know of a cass in
vhich a Hindu widow adopted her
paramour as her son which was per-
missible and the argument which
was made before the Privy Council
in those days was: “My Lord, this is
profane.”, and, Sir, the House of
Lords said: “Law knows no profanity™
Therefore, I think that it is not correct
to look at these measures like this,
which have a altogether different
object, which are the compulsions of
time, and it is not correct to put them
on the touch-stone of morality, though
we all condemn it and we condemn it
to the extent it goes against the
moral grain of society. But they
are necessary and they are compul-
sive and, therefore, they cannot be
avoided and, Sir, to the extent t¢
which this brings in money for social
productivity, for economic prosperity,
for the masses of our couniry who
need it, for the growth of the
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country, for the progress of our
country and for taking our country
further, I welcome this measure and
I request this House to support this
measure. Thank you, Sir,

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Yes, Mr, Rama-
murti, Nine minutes you have  got.

SHRI P, RAMAMURTI: Yes, I
will finish in nine minutes, I have got
to go to another meeting.

Sir, I was just now hearing the
speech of Mr. Bhandare who  con-
gratulated the Government for  its
bravery and courage in bringing for-
ward this Bill, I would only point
out that there is no bravery in this
Bill, because this Bill is an open
confession of the impotence and im-
becility of the Government before
the black-marketeers, hoarders, spe-
culators, etc. They proclaimed
to them. We_are imbecile, we are im-
potent, as far as you are concerned,
we cannot do anything, we can only
legalise something after some time,
we have legalised before three times.
This is an encouragement to them
to continue to indulge in black-
marketing operations and earn more
and more money. This is going to
be the net result, not mopping up
any such thing  This is what is
going to happen.

He was also talking about the fact
that you should wunderstand  the
gigantic giants with whom we have
to fight. The giant is not the black
money, When he talks of Rs. 12,000
crores or Rs. 50,000 crores or Rs.
25,000 crores, it is not the black
money that is the giant; it is the
people who generate black mony
who  are our enemies, And
what are you going to do with the
enemieg of this country? What does
it show? What does this Bill show?
And you are also talking of the loss
of values: The man invites raids so
that he is considered as a very rich
man. So this is the value you have
created after thirty years of  your
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wonderful rule in this
Thirty years of independence
completely obliterated your  values
that you have created during the
period of our gstruggle for indepen-
dence. And within thirty years you
have created a society in which a
rich man, in whatever way he may
earn that money, is looked upon as
a leader of the society. Black-
marketeers are leaders of the society,
This is what the Government has
done during the last thirty  years.
This is the biggest indictment of the
Government’s policy all these thirty
years, This is what has happened.
Therefore, I would ask Mr. Bhandare
and the people on the other side:
Are you in a position to undertake to
fight really against those people who
are creating this black money? And
who are the people who are creating
this black money? Black money is
being generated by multi-nationals.
They come here and bribe. They vome
here and bribe officials, They come
here and bribe their . collaborators.
They come and bribe even Ministers,
Parliament Members, every one of
these things; I am not going to name
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has

anybody, This is an accepted fact.
Therefore,... (Interruptions). This
is the position today. As far as my

party 1s concerned, we have nothing
to do with multi-national companies.
They are our biggest enemies, We
will continue to fight them. (In-
terruptions). I am not yielding. 1
have ty go to another meeting,

SHRI BIPINPAL DAS (Assam):
Please do not say: “We have nothing
to do with them.” You have invitea
multi-nationals ‘n Kerala and Ben-
gal

(Interruptions)

SHRI P. RAMAMURTI: It 15 be-
cause there is no other way. (Inter
ruptions) It is because your policy is
like this. (Interruptions) I do not
like to be interrupted. I am finishing.
1 do not wish to have interruptions,
please.

We work under certain constraints.
The constraints are because of the
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policies of the Central Government.
We are not the makerg of thig policy.
If we were in puwer at the Centre,
we would ban them in this counfiry
the very next day,

Then, Sir, 1t has been slated that
black money is created in two ways.
One is by concealing the income, the
real income, and the other is by ille-
gal transactions. That i1s what you
have said. Who are the peopie who
are making these 1llegal transactions?

They are the big wholesalers, the
merchants and all such people. You
should be prepared to tackle them.

You know the source All these years
you have made so many efforts. Your
controls have failed. You said that
these controls have failed, But gtill
controls must be there, But the point
is, how can you stop this whole
thing? Therefore, Sir, unless the
Government is prepared to take over,
to tackle all these problems at
source—to take over the wholesale
trad:ng in foodgraing and necessities,
and it is prepared to undertake the
distiibution by paying proper price to
the peasant and undeitake distribu-
tion, you cannot put an end to this.
There is export and import also. There
is money in everything,  Therefore,
despite all the promises that Shrimati
Indira Gandhi might have made yes-
terday saying that corruption must be
ended, there are cases of corruption
in the public sector. Once a Commit-
tee indicated the public sector as the
generator of black-money through
contracts, through this and through
that. Even the Wanchoo Committee
has indicated the public secior as gne
of the generators of black-money.
What are you going to do about it?
The more You go in for contracts and
the more the officialg get into those
contracts, more black money is creat-
ed. Are you prepared to tackle this
problem. 1 gppose all this talk of
mopping up black money because it
is just an eye-wash, You are not
going to do anything. On the other
hand, this is a Bill which is encourag-
ing black-marketing and which is
going to create more black-money in
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thig country because you are giving
them a clean chit and telling them:
“Loox here, you don’'t bother about it.
Lour times we have excused you."
They know that this Government will
not do anything, Therefore, they will
continue to generate more and more
black money. The result is that our
peopie in this country wiuli surfer.
Arter all, the indusinalistg in this
country are not the industriansts of
the 1¥th and 19th century of Great
Britain, France and other Kuropean
countries, Our industrialists are of a
different type. After the end of feu-
dalism, they were competitive capi-
talists. Here, in this country, since
Independence, the entire market has
become a seller’'s market. It iz not
a buyer’s market. There are shortages
from the very beginning. Therefore,
from the very beginning, they have
been indulging in this black-markei-
ing. They are utilising the shortages.
It shortages are not there, they create
shortages. After all there is a com-
mittee report, I think, of the Minis-
try of Company Affairs. Now, you
are not there to place it on the Tabie
of the House, We asked for it. You
said that it would affect certain com-
panies. So, they won't do jt, They
have indicted some people. Some
people have deliberately not utilised
the capacity in order to create scar-
vity. When these big industrial un-
lertakings are in the hands of these
very people, they are bound to create
scarcily  conditions in this country.
They don’t earn honest profit. On
the other hand, they earn black
money. How are you going to put
an end to it? There is no mention
of it. Therefore, I oppose it. T have
not got much time. There I am stop-
ping. 1 totally oppose this because
this ig not on'y unholy, but it is an
open and direct confession on the
part of the Government of its incom-
petence Once again I repeat that it
is impotence. It is like telling the
black-marketeers: “We are impotent
before you” It is like telling the
multi-nationals: “We are impotent
before you.” Tt is a proclamation of
the impotency of this Government.
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I'nererore, 1t shouid be condemned
and 1t must be thrown outright,

SHR1 SYED SHAHABUDDIN: Sir,
I rise to support the motion presented
by our distinguished colleague, Shri
Shiva Chandra Jha, ang to oppose the
Biil before us. Mr., Vice-Chawrman,
Sir, much has been said about the role
of the black money and its quantum.
‘I'here is absolutely no doubt—it is a
universally admilted fact that black
money really consiitutes a parallel
economy in our country. It is like
a cancer eating into the very vitals
of our economic process. Its quan-
tum may be 10 per cent of the G.N.P.
or its present magnitude may be of
the order of 25000 crores, It is real-
ly immaterial. What is important is
that it is growing from year to year
and there is absolutely no gign that
its generation will stop in the near
future,

Sir, I am opposed to the Bill first on
a procedural ground. I think the ordi-
nance was a misuse of the ordinance-
making power of the Government be-
cause this ordinance was issued at
the beginning of the vyear when the
Parliament wag to open a few weeks
later., In defending the Government
on this point, the Finance Minister
said in the other House that there hag
to be an element of surprise, Now
that really is amazing, Mr, Vice-
Chairman, because an element of sur-
prise is necessary when you are bring-
ing a punitive measure, But is it ne-
cessary when you are going to reward
the people who have got this black
money? You might recall, Sir, that
the Tribune has said that this scheme
is really a “soft option” to the holders
of unaccounted wealth and, there-
fore, it does not amount to any pun-
ishment at all in any sense of the
term.

1 would like to say on the floor of
the House that the Ordinance was
issued withgut Cabinet approval, Now
one does not have to go into the
working of the Cabinet system. But

[ HAJYA SABHA ]

l

ing touches to this

& Exemptions) 116

Bull, 1981

sureiy if this 1s so, and 1t 15 not con-
tradicted at any stage, it is an erosion
0L e pligclple oLl parupuamentary
system or Gouveinment and a violation
0L the sanculy ol the Cabinet system.
1nis Urdinaace, when it came, was
Just l1ke a New Year git to tax eva-

aers, smuggiers and all that gang
thai my irnend, Mr. Bhandare, has
very eloquently condemned, But

what ig 1mportant is tp realise that
this 1s really 1n tavour noiv even of
ail \he categories of people who have
black money today, but it is a tavour
for the people with black money in
uninvested cash, Sir, thig ig a very
important pownt, Black money has
been 1nvested in our economy in many
ditterent ways. But thig ig really a
sop to the people who have got it in
cash,

.
< e at

The Bill reflects the style of the
Government, If you wish to save
people from liquor poisoning, then
the panacea is 1o open more liquor
shops. If you want to adopt and in-
troduce the Gandhian standards of
austerity in public and private life,
the Government adopts the five-star
culture and promctes it, If you wish
to shelter the homeless, then you
simply remove the jhuggis gnd jhon-
pries out of sight and build a sky-
scrapper on the land sqg cleared up.
If you wish to promote agriculture.
then of course raise the cost of the
inputs g0 that the production goes
down. And finally, if you wish to
control tax evasion, then you create
this lovely scheme of Bearer Bonds,
under which nobody asks you a second
question.

I recall, just a few weekg ago, the
hon. Finance Minister gaid in Parlia-
ment that legitimisation of black
money may encourage people to resort
to more and more accumulation of
black money. I have a feeling, Sir,
that he had forgotten his own pre-
cept when he was giving the finish-
Ordinance and
finally to this Bill. What he has in
fact done is to legitimise the posses-
sion of black money in cash,
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Sir, I would like to present to the
House a tew observations by a num-
ber of leading economists. Prof. B, C.
Maihotra, 1n the Twmes of India of
15th January, 1981, is reported to have
said, while writing in favour of the
Bill, that it is an ice cap to control
high fever. But what have we ex-
perienced? Has it brought down the
high fever? The Minister himself is
on record that the net result out of
this scheme has not been very high.
The fever hag not gone down even
marginally, What we have collected
so far is, to the best of my knowledge,
of the order of about Rs. 50 crores.
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Another economist, Mr. Jagannath-
an, has said in the Statesman that it
ig a premium op dishonesty. It is a
slap in the face of honesty. It is a
rebuff to the honest tax-payers. He
has further said that it 1s an official
laundry in which the uninvested black
money is being white-washed, In the
Indian Express, a very important
national daily, Shri Balraj Mehta has
pointed out—and this is very impor-
tant—that this scheme makes peace

with the paralle] economy. For the
first time, black money’s existence
has been statutorily sanctified. He

further adds that it adjusts and integ-
rateg it with the legitimate and open
economy, It will lead to a gradual
obliteration of any clear line between
the legitimate official economy and
the parallel economy, I am happy that
Mr. Bhandare alsg referred to this
point when he talked about grey
money. By introducing thig grey
money, in fact, the zone of distinction,
the dividing line between Thonesty
and dishonesty, between cheating the
people and performing a public duty,
has been completely obliterated.
4 p.M,

Mr. Vice<Chairman, the Bearer
Bonds were introduced with the in-
tention that they are supposed to have
some effect on the quantum of black
money rolling through our economy
and that it will have an impact on
liquidity. I only wonder how it will
have any impact on liquidity. If
black money hag simply been trans-
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formed from the currency notes issued
by the Reserve Bank of India into a
prece of paper called the Bearer Bonds
which are freely transferable, which
shall be in free circulation through-
out the economy through all its ni-
ches ang corners, through all itg lanes
and bylanes, which will change hands
ireely—no questions asked-—how will
it reduce liquidity or the inflationary
pressures? Mr. Vice-Chairman, what
1 am anxious about, what I am wor-
ried about is, as the year 1991 ap-
proaches, the value of these Bearer
Bonds shall appreciate and the velo-
city of transactions will increase, and
if the value appreciateg and the velo-
city of the movement increases, 1t
meang a net addition to liquidity, it
means an additiona] pressure on the
inflationary process and, therefore, it
is going to be a gelf-defeating exer-
cise. (Time-bell rings) Mr, Vice-Chair-
man, I will take g few minutes more.

I would also like to place on record
that the Bill ig likely to he totally
ineffective, Even the Finance Minister
has gone on record that all he ex-
pects out of this is to unearth some
Rs. 200 crores this year and some
Rs. 800 crores in the coming finan-
cial year. So far the experience has
belied his expectations. I hope he
will not be much disappointed bul,
what even if he succeeds and even if
hig estimate is correct? What is Rs.
1,000 crores if the estimate of Rs.
25,000 crores of the magnitude of
black money in our economy is COr-
rect? T think, perhaps, he was thinking
in terms of covering a part of his
budgetary deficit, but on the 31st
March he will be a disappointed man.

Another important point 1 must
make ig that this issue is a clear act
of discrimination between an honest
tax payer and a man who simply
avoids payment of taxes. It iz even
a discrimination against those who,
under the previous schemes, had dis-
closed their money. Then their dis-
closed money wag subjected to the
taxation process. But those people
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who are holding the Bearer Bongs
shail be completely out of the tax net,
the bonds will be completely beyond
the jurisdiction of the taxation admi-
nistration. It will not be a one-time
absolution as in the case of those who
were asked to declare their untaxed
mceomes, but it will be a perpetual and
permanent absolution. Ng  income
tax, no wealth tax, no gift tax and no
estate duty; I hope that this ground
ground itself is sufficient for the Sup-
reme Court to strike it down as discri-
minatory against one class of people.
(Time bell rings) Sir, 1 have the
entire time. I have twenty minutes.

THE VICE-CHAIRMAN
RAFIQ ZAKARIA): Not
minutes. It is fifteen minutes.

(DR.
twenty

SHRI SYED SHAHABUDDIN: No
one else from my party is to speak.

THE VICE-CHAIRMAN (DR.
RAF1Q ZAKARIA): You don’t know
hoew time passes, Mr. Shahabuddin.

SHRI SYED SHAHABUDDIN: One
thing is admitteq by the Finance Mi-
nister himself: It is not going fo con-
trol generation of new black money.
And I am happy that Mr. Bhandare
referred to the various procesges in
which black money is generated. 1
think one of the most important is
donations to political parties and, 1
think, in that respect the law needs
to be modified. I am, therefore, very
happy that he talked about electoral
reforms. I would support and I assure
the House that my party would sup-
port every single measure of electoral
reformg that is brought in order
to control the role that money power
and with it, muscle power, plays lo-
day in our national politics.

Sir, this Bill is an act of a Govern-
ment-—I am sorTy to say it and I hope
my friends on the Treasury Benches
will not ming it—which is based on
partnership with black money. It is
the act of a party which is itself rol-

[ RAJYA SABHA j

& Exemptions)
Bill, 1981

ling in black money. And my friend,
Mr. Bhandare, talks of political cor-
ruption. T am reminded of a proverb,
Mr. Vice-Chairman:
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Mr. Vice-Chairman, Sir, the inequity
and immorality of this Act have been
admitted again and again by the hon.
Finance Minister himself, But he madg
one interesting point. He said: “Why
do you accuse me? The suggestions to
have these bonds had been made
from time to time since the very first
day of Independence.” But he did not
pause to ponder over this question:
How is it that this suggestion which
was so repeatedly made was never put
into effect? It has fallen to 5 very
good man, a very noble person like
Mr. Venkataraman to introduce this
very unholy and very black Bill.

Mr, Vice-Chairman I would like
to ask him, if he were here—and 1
hope the hon. State Minister of Fi-
nance woulg take note of it why
they have not set any upper limit,
why it is purchaseable in foreign cur-
renCy; why the names of the original
purchasers are not recosded some-
where so that at some point of time
in future, if these people are found
guilty of economic offences, there is
some record to show that some time
they had black money in their posses-
sion. Mr. Vice-Chairman, it indeed
exposes Government’s imbecility, as
Mr. Ramamurti said.

And 1 weuld like to add
that the Government should not
take ghelter behing these excuses.
I know some friends from the
Treasury Bencheg would say: Black
money is a universal phenomenon,
You remember, they say the same
thing about inflation. But these are
mere excuses. I think what is really
necessary is that the Government
must try to remove the scarcities,
must try to remove unnecessary con-
trols on the economy, must try to
have a reasonable level of taxation,
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machinery, must give Built-in psycho-
logical incentives so that the honest
people pay and the dishonest people
are also persuaded to pay their taxes.
There should be laws to control cons-
picuous consumption. After all the
top people also do nof eat money:
they use it somewhere, There must be
some time gome place where they
must use it, whether in the form of
movable property or immovable pro.
perty. Once upon a time I was in
Government service and I was sup-
posed to file a return of the immov-
able property acquired. But there is
no Government regulation which says
that I shoulg also declare what mova-
ble property I have. And this is
something fantastic.

Mr. Vice-Chairman, as an Opposi-
tion party, we shal] be failing in our
duty to the people if we were to sup-
port thig Bill, We shall oppose it.
And 1 would like to declare it here
on the floor of the House ag a res-
ponsible Member of the Janata Party,
that We shall not hohour these bonds
if we come back to power. We reject
this measure in its totality and we
support the Resolution that has been
moved by Mr. Jha. We reject it be-
cause this Bill is not only immoral
repugnant inequitable and unethical
but is also pernicioug and it ig inhal-
ing a dramatic break in our official
attitude. Ang that is the sorriey part
of it because we have now recognised
black money, accepted it as a legiti-
mate part of our national cconomy.

SHRI P. N. SUKUL (Uttar Pra-
desh): Mr. Vice-Chairman, Sir I rise
to support the special Bearer Bonds
(Immunities and Exemptions) Bill
that has been presented to Parliament
ang that has already been passed by
the Lok Sabha Sir, ag is clear from
the objects given in the Bill itself,
it is to canalise for productive pur-
poses the black money which has be-
come a serious threat to the national
economy. Asg our Finance Minister has

|
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already said, it is to mop up the ex-
cessive hlack noney in the economy
and to put it to productive use that
this Bill has been brought forward.
Sir, this Bill is expected to enable the
people to invest the unaccoynted
money for productive purposes. It is
supposed to help in curbing inﬂation,
controlling pricas and reducing the
Budgetary deficit. That is why I say
that this measure is really noble and
laudable. Black money has risen to
gigantic proportions in our country;
in all walks of life we find that black
money is there. And becausa of the
black money, in respect of the essen-
tial commodities, our life has become
miserable, Industries like thoge of
steel, cement, aluminium, fertilizers,
sugar, etc. are responsible for the
generation and proliferation of this
black money.
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[The Vice-Chairman (Shri Bisham-
bhar N1th Pandey) in the Chair]

I can tell you from my own personal
experience about the cooking gas. The
other day, I wag at Lucknow and I
could not get the cooking gag supply
for one month and when I enquired
into the matter I was iold that cook-
ing gas would be available if I am
ready to pay Rs. 15 or Rs. 20 more
per cylinder. This is the state of
affairs. In 1969, Sir, the Wanchoo
Committee on Direct Taxes had esti-
mated the black money to be about
Rs. 10,000 croreg in our country.

Now it is supposed to be to the tune
of Rs. 20 thousand crores to Rs. 25
thousand crores. Comrade Jyotirmoy
Bosu saig in the other House that it
wag about Rs. 30.000 crorcs, Someone
said that it wag Rs. 18,000 crores. But
it ig roughly Rs. 20,000 crores to Rs.
25,000 crores and we see that in a de-
cade in just eleven yearg it has doubl-
eq itself. In 1969 it was one-third of
the gross national product at that



123 The Special Bearer
Bonds (Immunitieg

[Shri P. N. Sukul]

time, and today it is supposed to be
to the tune of one-half ¢f the GNP.
No section of the society is today free
from the influence of this black
money, and the scourge of the black
money poses a serious threat to our
national economy by running its own
parallel economy. Any attempt to
loosen its grip on the people is most
welcome, and that is why 1 welcome
this Bill that has been brought about
by our Finance Minister.

This Bill is in fact the sixth atiempt
of the Government to contain and
control the black money in the coun-
try. The first attempt wag the Volun-
tary Disclosure Scheme in 1951, the
second attempt was the Voluntary
Declaration Scheme of the Un-
declared income in 1965 ~ measure
was the Voluntary Disclosure Scheme
of Income in 1965, the fourth was the
Voluntary Disclosure Scheme of In-
come and Property in 1975, and the
fifth attempt was the demonetisation
of the currency notes of Rs. 1,000 in
1978, which was done by the Janfa
Government,

The special bearer bonds scheme
is supposed to net Rs. 1000 crores.
That is what our Finhance Minister
has said, and it is clear that if our
total black money is to the tune of
Rs. 20,000 croes to Rs. 25000 crores,
through these bonds we are golng
to net just only about 4 or 5 per
cent of the black money that is there
in the market. The Government does
not claim that through these bonds
it is going to liquidate the entire
black money. It is a pious effort, a
noble effort, in that direction. This
black money is already there whether
we issue the bonds or do not issue
the bonds. Even if the scheme had
not been brought about, the black
money was there The only thing was
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that it was not being useq and it

would not be used for the good of
the people. Therefore through this
scheme we are trying to have a por-
tion of the black monsy in circula-
tion for the purposes of our national

economy.

Sir, it is rather amusing to know|
that whereas on the one hand our
opposition friends like Mr. George
Fernandes, do agree that black money
is being generated at a rate of Rs.
20 crores to Rs. 30 crores per day,
on the other hand they do not app-

rove of this Bill that has been brough?
about to partially liquidate the black
money. It is there. Itg liquidation is
a must. Sir, what ig the harm after
all if a part of the black money is
brought in circulation into our
national economy and used for the
good of the people? Even the Wan-
choo Committee had said in its re-
port, “If the black money existing
in the country has to be recovered,
certain concessions would have to
be granted to those who have it.”
That ig why by this scheme we are
going to grant a few concessions. In
fact these concessions are of persua-
sive nature. We are trying to per-
suade them to Jjust part with
a portion of their black money
for the general good of the
people. Fo, trere is nothing
wrong in trying to extend the
benefits of the black money to the
people at large by allowing its trans-
formation into white. It is ridicu-
lous, Sir, for any Opposition leader
to say that the previous attempts to
take out the black money have fail-
ed and that therefore no attempt
should be made for that purpose.
In fact, 7 am referring to what our
Opposition leader said in the other
House. Dr. Subramanian Swamy said
this. He said that since the first three
attemnts could only net Rs, 200 crores
of black money, it is no use following
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this policy and pursuing this scheme.
Sir, I would like to point out in this
connection that Mt. Everest was not
climed in just one attempt. Several
attempts had to be made. If one
attempt fails, if two attempts fail it
does not mean that another attempt
should not be made. And this is a
very pious attempt because here our
Government wants the cooperation of
black-money for improving the na-
tional economy. This cooperation per-
haps cannot be understood by our
Opposition friends that it is possible.
They may be a party to the genera-
tion of this black-money, but if a
portion of that is going to be pumped
into the national economy, they just
raise a hue ang cry.

qY AT HA FIMERET : o7 THo
Fo qifem drzga 7. . (3IFMA) TAT(
5gd &, (&FT 47 |

SHR P. N. SUKUL: Mr. Bagaitkar,
I am not going to yield. I did not
disturb you. Sir yur {hon. friend,
Sardar KKhushwant Singh is not here.
He might be partly right in mention-
ing in his editorial in the Hindustan
Times of the 14th January that “the
scourge of black money cannot be
controlled by palliatives and half
measures.” This is what he has written
in the editorial. But these palliatives
have their own role to play, and not
so hardened criminals may perhaps
succumb to this open-hearted invita-
tion for participation in the noble task
of building up the country’s economy
for the common good of the peo-
ple. The National Herald has rightly
termed the Ordinance as “yet another
chance”. This js the heading of its
editorial of the same date because if
those who have black money do not
avail of this chance, perhaps they may
not have another chance.

Sir, as our Opposition Members
have expressed themselves, so have
our newspapers. They are alsp rather
sceptical about the utility of this
scheme. In the Financial Express of

[25 MAR.

& Exemptions) 126
Bill, 1981

the 14th January ] read an editorial
and it said that this scheme “is
a moral and infructuous” and the
paper even went on to say that “one
year from now, the Government will
fing that while it has forfeited its
respectability, it hag gained abso-
lutely nothing in return.” This js not
true. This ig sheer pessimism. Already
despite the fact that this Bill has
been taken to the Supreme Court we
have neted about Rs 80 crores. We
could not net Rs. 200 crores as envi-
saged by the Finance Minister or by
our experts. Had this scheme not been
taken to the court perhaps we would
have got Rs. 200 crores as envisaged
earlier. But still we have already
neted Rs. 80 crores or Rs. 82 crores.
Personally 1 am hopeful that after
this case is decided in the Supreme
Court, we may get even more than
Rs 1000 crores through these bonds.
Sir the Free Press Journal of the 14th
January in its editorial said. “It is an
evasive exercise”. Angd the paper
asked, “Will the new mop-up opera-
tion help to reduce taxes in 1981-82?”"
Now, since the budget has already
been presented, that paper and all
those who might have thought on
those lines must have seen that taxes
in 1981-82 have been reduced by our
Finance Minister, by our Government
of Mrs. Indira Gandhi. The Finance
Minister said in the Lok Sabha or
the 19th of March that if the Bond:
Bill is struck down, more taxes may
have to be levied upon the people.
There lies the utility of this scheme.
Th anticipation of netting Rs. 1,000
crores from these bonds, so any
taxes we are not levying. And actually
I congratulate our Finance Minister
who this time came with a budget in
which there have been large-scale
concessions in income-tax and in
other direct taxes I do not share the
misapprehension propagated by our
learned Opposition leaders about this
Bijll and I firmly believe that this
process of gradual transformation of
black money into white money will
go a long way in doing away entire-
ly with our fiscal blackness in future.
1 do not believe in grey money. It is

1981 ]
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white money only. If with black
money you are purchasing bonds,
you are simply whitening the money.
No other term should be used for it.
It is white money. So the Finance
Minister deserves laurels for this piece
of legislation that seekg g invite black
money into circulation into the coun-
try’s economy and enable the people
to be benefited by the same black
money that poses a danger to our
collective well being. It is goodq that
this scheme has been kept totally
independent of our tax system, and
no holder of these bonds can claim
any relief under the tax lawg on the
plea of purchase of these bonds.
These bondg will also not interfere
with the assessment of wealth tax.
Inviting cooperation of black money
in our economy is really a revolu-
tionary step. But the people who
matter have also to share the spirit
of this revolution envisaged by our
Finance Minister otherwise the revo-
lution may abort due to our own
shortcomings. ..

SHRI SADASHIV BAGAITKAR: It
Is a counter-revolution. ..

SHRI P. N. SUKUL:
side.

... from your

Then, Sir the Indian Express of 5th
March published an article with this
caption; “Will CTA and KGB purchase
the bonds?” That was the heading—
“Will CIA and KGB purchase the
bonds?” Personally 1 do not know
what is wrong about it. If they want
to purchase the bonds, they should
be welcomed. Anybody wanting to
purchase the bonds should be wel-
comed Mr. Bhandare said, “I am
going to purchase the bonds I do not
have black money but T will buy
them with white monev.” But whv
should CIA and KGB try to augment
our coffers if they are not our friends?
Whvy should thev inflate our coffers
if they are nnt friendly to us? And if
monev is to bea paid in Indian rupees,
T spe no harm in XGB or CTA or anv-
body purchasing the bonds, At least
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to that extent our national economy
is going to be helped.

Another plus point of this scheme
ig that it provideg a facility of bank

borrowings againgt the collateral
security of these bonds. However,
simultaneously effective  measures

have to be taken to check the gene-
ration and proliferation of black
money. Severe punishment including
detention has to be there. And al-
though our Finance Minister doeg not
agree, I personally want that, if possi-
ble demonetisation should also be
resorted to. I read the proceedings in
the other House the other day where
somebody said, “If demonetisation
takes place, then our economy will
be stalled for a few months.” It does
not matter; a few months would not
matter so much for such a big coun-
try like ours with so many crores of
people if it is going to result ulti-
mately in good fo the society, in good
to the economy. Honesty has got to
get its premium ultimately; every-
body agrees on that. More stringent
measureg have also to be pursued
simultaneously. Administrative cor-
ruption has alsec to be checked ruth-
lessly. All measures should be taken
to purge it. Our hon. friendq Mr.
Bhandare, said that it is black money
which is responsible for corruption
in our society T do not agree with
him. TUnfortunately, accordingly to
me, it is corruption which is responsi-
ble for this black money. Resort to
corrupt practices has led to accumu-
lation of this black money. So it is
corruption that is responsible for this
accumulation of black money and
black money is not so much responsi-
ble for this corruption.

The Government of Shrimati Indira
Gandhi. and Shri R. Venkataraman,
therefore deserve to be congratulated
for the formulation of this bold and
realistier srheme for checking the pro-
liferation of bhlack money. The Wan-
choo Committee had suggested reduc-
tion in the high rates of taxation in
the country. 71 would request our
Finance Minister to see that the gug-
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gestions of that Committee are stu-
died in all its aspects with a view to
revising and rationalising the existing
tax structure of the country.

In fact every such scheme may have
certain plus points and certain minus
points. They are bound ty have. And
as our Prime Minister is reported to
have said in Madras on the 11th
January 1981 we must strike a
balance between the plus and minus
points and in a mixed economy like
ours we have to follow the middle
path or the golden mean...

AN. HON. MEMBER: What is
that?

SHRI P. N. SUKUL: This bond
scheme.

In the end, I wish to congratulate
once again our learned Finance Min~
ister for having conceived such a
good scheme for unearthing the black
money and curbing its generation as
well ag proliferation.

With these few words, I support
this Bill that has been brought for-
ward,

=t wredt wgA fam  gogwTeaer
wea, # =9 fadas F ad oz
F1 fadig Farg | (a7yT) HaA
¥ g ag & fF o frdr am
FY F91 IgT & Ay g 9 39 AR
IR IS C LG AT E S G
THT, FRATA, ST AW AL AT
A wifas e &1 gfow &%
® & @R IAF IFA F gAN
FW & | T 9gAT MF TEl
qq w4 AT FF g9 F A1 A
fegam @ famar wwz # 4T,
$qraare eafaagl ¥ favar wwe &
@t fedr 7 frdy wxw § I3 A
T FAGX FHLT g1 ar T00 FALY
g ar atg FAEr g, IIAT q0Ar
AT MT 48 g9 F SeAr qAH W
g @iy fergegrw A WA agaEAT
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T gREN ¥ fad, W 4 @ g
Tt & A G oAqer S &
FAT ARAT g F mwrosr ag A9
T g9 W A ST w7 g7 Far
& W@l & 39 fadars sy uw qrEe
g9 Wl 4T 3IF AE ¥ AMN &
e g2 F a9 7T g v F:
g A 17§, Iq ARA F AN
9T g I g1 ¥ WA @ faw AT
9gdl g, 3§ & g1 3 AR 4 F
g g ¥ @ ar w1 ag
TrE7 fof fgrgeara & o Fa1 0T 95T
FT, THFTT FT T AT QI E | TF a9
TOF F e J99 ST @ &1 987
q ST A T IwT § g 39
F TR FCR (ARG A 4
0y FF qET F A9 T A7 fgegEIe’
7 frg a0%F F WX 957 wIUA
g saAl afiweraramg a8 #T a9 !
7z |gdr g grit fggeam # a3
ary 9% aEATr Wi agwley
T & a7 A gEerd & F
fad adifs e g7 7T dar gy
gur | a8 37 & fegea@ &1 wasi
FY gEL AIME F AR A TG 997
FHETW FH AW TAM@ T AT @ S

oY VATHZ &K :  Jg AT &f
g STgEAT FOIAE )

71 At A frrm . G g ar
HE AT W & | FIA AT T IFAG
wan 5 gure g

geaarer@ (A fazgeaz awsis) .
FIQT AT I FF I q@fTT gi |

st arest Aga fanw ¥ ag 3 @r
g fr forgeam & izt @@t qaw
& oF AWAT Ffaq AF FARS
zxyafas  fegd & 994 HaET
aar &< garar § 5 fegeam § 3@
37 WigaT FAFI-FAT AT FUT
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TOAT g HE FIAT &9 3T & @I
&1 800 FTE AT Ta o AT A,
afsq afg FHT= & SwA F 1100
FAUT B A AT | AT AJA AT AL
fagm amifewdar o ozt €3 &, SA
w1 FgAT g fF 25 gwIT FAT wAAT
FIT g7 F € H fgrgeam v =qem
Hg | og ga@ 78 & % Fram a9
gTaT 3T B 1 T g9 F T & QA
qOF F LA I At § oAgy g &
g gq ¢ fF fgrgeae @ v goT-
qFAT wEEdT A9 Wl g | H I
HIAFGL  AGEFT  AWIAGT Ag1 g |
¥ Tl & smFEAg Sy &7 9| AT
g 99 WY §, 98 UF AR ®
ST g% & 1 T W9 Haw Agl
FT A | FART AA-aTH FT Far
gt fergmm™ W awe daIAEIAFR
FF FW@T oSwET W™t g 7
gafay fE®Fer aam ¥ I9ET
femmaa gar § 1 fager & fau oo
gt gafaw w1 @ Afcg
30—40 1T AFY FTEH & FI1T 9§
wodl deqgdy a1 wifasz w3 ¥ &
qg1 FMar § Al SeHT gad Al &
faw owst I gzdr B 1 Wag
"R g9 IqRT AT IIAT §AG HIAT
g7 9 @7 g 1 a1 "9 FA Gq
1 GBI W AT GBI € FI FAT
g1 § U 9Ty ¥ ) NF 9%
W FH 9 T TE FW § A
qF THTgINE gl g1 qFar |

ROHT i@l & gHA fgedr &y
@ #ifag, faest F1 ga¥y ggr IR
faag sq war & 1 @9 w07 w9T
1 o o 9@ w3 Wy
fama s g7 § @y & ok awq
a1 ¥ @ Sar g faaw & fag
30 anf ¥ oy ey fF fray o=
fEaR T gew av § 1 9ad o am

Bill, 1981

gzarey w7 fauifear & foo s &
UF-UF @ & fag gt 97 gare
Y, - R Ok w0 faw @
g, a8 gEd wdl AT g7 T%E &l
STAT g | waed FEgH ¥ qg ¢ fF
5T uq  fgegead FT@T  @dar
& "I AT g9 §BF FAar g
T qrey B T fa sEwr A qEATa)
AEAT ARl ATAGT §

N, WS HITHI 18 A, AT
SHTIRT AT 8, TAR W | &
afFT wgr a@ qF A1 & W AY
AT SF g AT 3FTFELT 1947, FN
Wt St ¥ faest &Y SrAT @
¥ FE A1 AT IW w wrme fEar
a1 f& e fasifaar &1 avw @
9o, was # 4 g Tgfa = wEe
F fageew &1 T AT ST av
fegeam @ aga sarer fasnfaar &
@ S ouA @ g fFoag
FMEY AT WIEHT qIg 99T ;T
meey At f& fag 35 aw  ggw
feegeara ® FT wEw Frar €, A8
Al gfee w@sr o | wWw ST
fergeaa ¥ fag #at & AT 9@
wA qi & W A AT gfee ag
g (maw & fou & woowr wEqT g
f& Far WA Www IO AT
s sfear ssw F@r ¥, faud
@il § wgu quz 97 fo@r gut
2 fogsr st § fa fegmm@ @
AT, 9dy, asafaw ;T gl
qRE & qIA A2 gu smary feRaAT
TEi oz AT T | Fq A
g @ad g fa 79 W Fle A9
A1 W® &, TAF! Wma G99 qie
g afew qF A A JAT 9% A

# FETT—It is a security for black
money bonds.

ST WA IEER A JT W & | IR
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AFT JIT foody 598 FT 9 Hary
qIOT FL §FI & FifE A 94r
qrgT Wl ST RIT § A FqEE Y
o1 #; @%at § | fegeam At dar
AT ¥ TEH FIE B AT dFAT
fe =fta, faaw oix s/ 3w &
X H 9AF IO AG G,
IH g1 ag faw wmead g
FWl A ag faw aga § waww
g | ARy feepelst @MW ITAET
Tt oA fast dto dro &M FET € |
T g, 9% Uk qeg w1 WA FT
I 491, TFF TAT &7 T AT |
AfFT T8 Tw A oA RFEEgEETH
FiAT WT g oTEF g T F Ay
U g q19 ®g A7 ATEAT § WL AT
78 8 & fergeara o T qw fasr-
fagr o wzner & faats <F ARl
ae S, @d &7 AT frgior
o AG HGT, AT TE GT AT HLA
f& safaxard s Faq #7 aw
g gF, gums ¥ gua fAo @ Ay
AT, GO aF gIea A< gl qEal |
uTs fggeaa § wgdl anfg T #18
QF TGI g« W ST AT &7 A7
sStagl #7 @ & foq 9 & w7
g7 dar g1 @1 8 fgar amr g
qar I § 39 o ar sy mw
e W oFT W@ ¥ oAty WIR
St FE | ¥ & 100 F(T waaAm
gl fHew gzt & dar grT g
500 #U3 ®TAT fgegeama & wiema
HIR T84T F gg T ZlaT & ) BETE
WX FAAT HATE GE efa Fr
AT 21 @i § #qT-FAT 80 FAT
Gt gt g wmrs R Ffgwe §
0T F09 180 IS gET § |
A9 FT AT g & @\ g Ay
H O @I AT EIUSET g1 Y
fraar gogs @w § ¥ A H
qHA G wgAT g ) waw g9 an

& Exemptions) 13
Bill, 1981

7z & B =T @7 1980 ¥ A
§U | ¥ g FFAT =gt § % waaw
oT ASHGF A€ J AT g F
TEATA 9T UK AT @FT qF aF
FI G H Tl AG! @AT FHA | TO
AE AT F A GO | FLE-HAT
4600 TEIEATL T ¥ HIT 35000
F WS HHET @I AAT 35000
AT U ATFAT GE AT GEHAT @
fegeam & sma oX Uw aga aS
faigs & S g § fx owa
Us AT 93 A & fzETa & qar
Y glaT § UF SEHIEEIC 9T ) Ui
Mg FiE UH A da W gid g |
TH v ¥ 99 @ vl R
IrAIAIR 9T @Y gl AT | g T g
g f5 80 F AT & AT 400
FOT TET @H EHT | Tg waEl &
gt 7 fassw @E g &y am
St WA T F1 A0 T@AT AR
§ S 1 gg ¥WAT § | AF TF
gEY S § fa ouw Q1T Ed aqd
a1 wE dr 98 GEA 4G faw 6T
& fergeara § AvorarT q2a WA
fa¥ g4t €Y T TE FTET 8T
T gqHT ITAA A HIE W A
fai &1 g8 Ir”T W FI9 &3 ]
oM 1T Ag gwa | Fafa e
TRELT A g FAT®T AGE;  fear
fargin z@ fawr #v afexewmr 1 g
oY wEE FEr AR ®Y gaAc |
St UF g5 @il gf § Tadifast
W7 AV | ST Y s ar
Bied FAttE ol 0 WY T "eq
3% AR & | AT W OHte 3N
arg-arg A&l 3 e 0% « @
g 9eT didl § Sq¥ dgRFi O
fewita & @it S0 & F WL
Famr =rgar g f fugm w1
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T UF YA F IAT A TH) TF4 F
FI1 a1 & 7zl 9T wEad ¥ IO
T8 FmE™ I g &, fadw gavaa
F wFEAT J AT gY E, faw -
TF AT FF VI 11 XX ®Q
qEAT Tl g 1 feeAr H g Awe
Y g7 & feedr @ Frge agh | fya
VA IHAT O A9 €138 T &
N FA AT § A FEA FT w&Rq
Ag ¥ AT TE W @A Ao
a8 oW, st 1 @A 5§ atad
f us maAr 339 SIET G w8
T 9FAT a9 9%  WT FA g7 F
AT R AN o0 qFF |

SHRI RAMANAND YADAV: Now
you come to the point.

oY gy AMEIFT . AFA 7T
FIT FT W@ § 7

=t qreAt diga fm . § oamd
FgArAEar g fF g7 o ¥ -
dfaF sfrarar wafrrion # 97
FT AT Fifgh | fgrgea & aeiia
geiga gat faadr et wr o oga !
IR AR g R oIl AR
frafaar & @ sy S fraw
20 aqf ¥ fgegeam & 47 § Iaf
1§ g wdi | & awAw g wmwg
g o Ot 9 AT agi gar
#gqar | fad eme @ ¥ Aifwg
fgge ™ # 160 FUF TIT AT
T W 59F FAT & | @Y FT FI-
e B weEi g 7 owmg ¥ ST
AT GIHT GT TN FET § A
gEAwHs qeqrd fa¥ & 9ad S
wifgat § 9 WA FE E L AOR
qdT weF |3 92 73 Amfy A
g\ @m0 g7 faasr o95 o wga ¥
A Al gl I8A A wF FdT

[ RAJYA SABHA ]
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g3 | AT gafe wgt 2xdr A
AT HIG AG wdar whT | faq @
SUE TR ST S T S i Ei
# fergeam ® @dwatgraz A
fesft ghewael g5 | Wiw TAEAE
f& Sie-w4g08 W wRA F ghEy
FT ATt Wgl § | TiRT TE w OFAY
I W@AT 1 ERSAETE
® -uqm fiafr "z FaF, 77 qF
#49 g, Afwq fgrgeaw & mw e
¥ W FEAAEIE AT ATG FL, T
AT HAA F AG wqT 1 WA WA
3 fr fergearm ¥ W wEAT W
T FFq AT T AT A4 foadr &
AM A4S RifqA A% weAT feas
F dgda &t 3@ ifaq | fgegEaT
H FQ9-FOa 99 AR FAT wqT
Fr grar faw R-wqgLal g€ Ay
g5 & 1 AWM ¥ A9Ar g3 AN FT
qT # vt gar g | fggEaa woog
uw A8 7 qar @10 g 1 fggeIm
¥ w3 Ay foem & E9 4T A
g1 [T AW T AT AG §, I}
feedt & q@ o R § o0 wae
A@HIAT At @ q HOHAT
aqr I Srasr 7 wE0 g1 w7
forr gar & 1 37 AEAT §  UF-IF
JA-EW FI, GIE H FAT 12-12
;M 15—-15 @ QT g 1 {573 78@
F FA-TF 12-13 AGRITLFI W0
IF4 #wre BRIt FE0 g4 90 g,
TEAR T 4T HIAS TG GFF &
Ay # av foe e f&r § ?
T TS F WEIA A IIAC
g5 o 377 ®0 & THidS TR
g1 Zad wy fFa qeafa wiws
1 ? wigy qsmr g owird fad
2 FUE 16 TG FT & TETT AN o
| AAT A FF FLT &, T ITA
a3 Y & | wiay w0 7 25 gAR
FUg T13 37 A fgrgeam 7 §



137 The Special Bearer [25 MAR.

Bonds (Immunities

oM F 61a fFadr #5T § 7 oge an
S§ WG NI WU & ARl 7 fan-
AFT0 {F5aT a1 WIGFT 20 FAS §IF
fad | 3§ 593 8 I AN AL FUT
it #T w@a ar 1| AT fHgy At
F TG & ! WAL WG g GG &
& ILEIF G¥ I AFEA FL ar AT
frgaT w1 g7 fAaFmr argq ? &
guRal § & o @5 9w ovge §
SATRT FIET o9 Agl fAF awy & |
ag o\ J1 sfias g= 7 Imdg F
foq gem gar 8 | & srgar g
fF WS wEa™ § S @§7 B9
IEF T U oW G fFoF we-d
oEET &, IS T & oo d
Fe-i wawdy § g fgegE
& fea &1 age a=w &, qar @l
g | 7 7g #gwT =ngat f& s W
zq faa ¥ arT 3 #v 4 ¥ geT &
&1 F o wAwET fF am agd g8 8%
RS & TS FH FIAT TET &
fo® FTH a@T &F & M For A
F#r w1 g wwy & | Wy WY
FA7 qAT 7L fgrgearm § wwaly AT
FE @ war & f oS ot aafa
g dRT A grar gela wifsa FAT
T THTST T IGET GEfT sisd w
@ sl @ § 3w oA W oORITE
arq @3t g ¥ fag dar g AW
TW IWH Qur FA aary fr e o
HIGHT 10 & 4T 15 @’ ¥ AT
7 el agi @ wFar g

ITaane (A7 fagawwT 14
qiT) W1 FUUT ST GHIGHIAT |

fY Al AR fAnw . o A
10 @M@ JT 15 At F1 A1 g
§ sigmyr fau fergeam & oF F197T
gt & f5 fm et & qiE zEw
Saler &1 gl gRt IFET T
For A afer SEwT e F faar

1981 ] & Exemptions) 138
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ST dt a8 UF agq o=el #aq
T | FEAT 1 WY FIW ;T FIA
a7 & fawraT ¥ fag Qg & ey
Ig GHEAT g N ATAY A E AW
T 9 JTEIT I9 Ml F7 Aeq
Al & a4 FE @A § 0 fagd-
FLO AT 9T, FHOAEI F ATH O,
AT Aq1g ST AT FIT F3T, SF aF
TR Taq I AGT gAY, 59 qF
RIECINRCICEUIE S | I P
W, a7 I gEel g4 g AEr
TG # ogAta AT Fomm oA
Y uF U¥ FMmE AT g &3
fagsr mrfas ardr sSfoae aaq
g JIT FE ST wrEy aag AFT
3% AT ATAT JIT FF qF AR
Fg S St arg g, A gy o
3% 17 w1y guF afasre @ g
fF ag =Mz wife Ay ®1 &9
FX | WAT [T GT FHAT AT S
ar g gwarg fFag st 25 g Ay
Tl & TAl fawraT § o qwe
g g% | oI gAr IM T Ay
T gl w0 g9 9T 9 @Y g,
Y SEY g7 § 9F | & F 3I4r
# 7 9T fafm mdsggear w@r |
g ;T Y T AT TFTH AT
Tia (g gt & ag a9 =H w
g &1 afeomra &

o F5 faw 9gF @I #v
aeh & g st w7 w3 g 5o =
@ § F g HT 9qr1 Tgf F9r a1
FEY T FAATHT | AT TG TTT
TN FAT §, J§ A€l qqral qar g\
ag W\ §qr wEAr g 7 o=@y fwey
aFgd =Ty € frad wE &y &7
feqdcor waF AR @ fadr,
I FHEE a1 F& A1 3@ far,
wfra  foe o7 & g7 &1 fAF@ET
Fr fera wad T 8 0 fergeam
¥ o 999 STl FIAT € FaT Hl
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2 a8 § TF Wewl TAM 1A T
st & s faaifaar <t &, wiaar &,
Ty BT @yl Wl ¥ AW HeAd
weFl F@E gt § 1 fERgEE ¥
TRl ¥ T 10 FUT ®IT S FT
Frar  gar gt g 1§ 9raar
7T FEAR AT qIqT FL W E | T&T
fF 3w ® 10 FUT ®AC FI FUA-
AT AT § 1 WIg FF qEw 7 Ay
FFET FT SAMITT GWII, AT N qAFL FI
gaT FoEl, Serl FE del ! 8%
arady wEal @ fF oSgd 9 d9w
g, I9F g WET g, 9§ O
TFA F, 98 TG A9 FaT T&7,
ag oattas § | we faa-aiaar
N T F BRFT B AR
frertfaat & TSt T TAET qT

frT Far FTAT g4 AGH FAC 7

I 1Teae (3 fasaraRA Gie)

o garg ST |

St wreA WigA Fad : zafag §
oY I AT & AT A § fF
qT qeEld THF HAlEd & F199f
FAfTT | T W T I F EWA
Té g A Y g & ars gw fee e
oty gefg #1 dAT F7 FT T3,
gd a7 A q F e § 5
#A ot ww gATT QAT JToAA
I AGF TS ST R0 | AMT TH
g, a1 gAR, 1T gIAR FO& A
a7 w3 faw | g =, 5 Jni
¥ e & are S o gt aiyg
X &, ot st 9aFr waq qlw
T IgFT qa@HIAT AT AT Hifaw
& QU ¥ IAT N g AT qF AW
THFT T AGF HOT I TF T QY
g TFAT | WX WT H AT &
ar =il veAfas, " qwd,
gaarfaznz qizqd & (g o qd&i
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[ RAJYA SABHA]

{

& Exemptions)
Bill, 1981

qI9F qiq 97 § A Ig a8 § F
sar & By woo¥ w0 oTgy 99
qeNad @y qgAT AT | WT G
Fr &AT FIET I G AT Agq
g 73 f5 9% fac oo FAaq
naem gam faaar 5 qEifoea
arag gl Wik ag fargead w0 g
FIAT g9 GITT FT T FL | HqAL
AT TG aE & F79 II7 & O 39
TEFT gAdT FQ@ AfFT wrgq fag
FaF § faw ® ®1F MF afar
ga1 fae &, faag afamt o0 afqrdr
F F1 AT fHaar g o daraam
oo fgram @ &, 9% k@ gr ¥
TAFT FIAT qZ0 H< JHIT WL TTHC
freadiaT o goeTdr R gifadt F
fear & & IaFT YRST FIO0 § AR
w4t wgier & fageT wwr § fF
g faa &1 gewrE FJ@F q |

g1 |
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SHRI N. P. CHENGALRAYA
NAIDU (Andhra Pradesh): Sir, 1
support the Bill brought by our Fin-
ance Minister. There is no other way
to bring out the money which is hid-
den by the blackmarketeers and
others. This ig the only way and he
has gone all out to bring his money
out.

Sir, in today’s ‘Hindustan Times’,
there is the Finance Minister's love
letter written by Mr. Rajinder Puri.
Sir, he says in that letter: “Sweet
heart, I could not make a more
open declaration of my love for you
than this could 1? Then why are you
so shy, hiding yourself away from
your darling Venky?”’ Sir, in that
letter, he hag come out and he wanted
to marry the Black Girl. To marry
the Black Girl, he wants dowry also.
And to get the dowry, he has given
all concessions—the bearer bonds will
not be touched, and there will be no
wealth-tax on it. Sir, T can under-
stand if he collects the wealth-tax on

4
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that. He is not even collecting the
wealth-tax, So, he loves the girl so
much and the dowry is so much that
he has given all reliefs and all con-
cessions for these people.

SHRI SADASHIV BAGAITKAR:
Then, are you opposing the Bill?

SHRI N. P. CHENGALRAYA NAI-
DU: Sir, even though he has given
all these concessions, people are not
coming forward to give their daugh-
ter, the Black Money, to him. That is
the trouble. Is he old or something
like that, I do not understand,

SHR] ARVIND GANESH KUL-
KARNI: Is that letter written by a
lady or a male?

SHRI N. P. CHENGALRAYA NAI-
DU. It is written by Mr. Rajinder
Puri.

SHR] ARVIND GANESH KUL-
KARNI. What is the use of love
between two males? What are you
talking, -

SHRI N, P. CHENGALRAYA
NAIDU. No, no, 11 ig about the Black
Girl...

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE). I
would request Mr, Kulkarni not to
talk of homsexuality.

t} I

SHRI N. P, CHENGALRAYA
NIADU: It hag been writtey to the
Black Girl. There is anothe; thing
which [ want to quote from it:

“I hope there ig no misunderstand-
ing between us. I know that cruel
circumstanceg has often thrown you
in the company of strange men and
exposed you to the seamier side of
life, You are naturally suspicious.
But believe me, sweetness, my in-
tentioug are strictly honourable, I
am offering vou marriage and res-
pectability”.

Thig ig the respectability which also
he ig giving. Wven now they are not
coming forward. Because there is
a case in the Supreme Court perhaps
they are not coming forward and that

[25 MAR.

1981 ] & Exemptions)

Bill, 1981

may be one of the reasons, to which
Mr, Bhandare alsoc referred. Thnis
may be a reason. But, Sir, this black
money, if it is idle with thege people
and if it ig not brought out fo; the
development of thig country, the poor
people will suffer. For this purpose
he hag gone all out to bring out the
black money ang he has assured them
that no tax will be levied on them
and no wealth tax will be levied on
them. So, this is a very good offer
for these people, But one thing I want
to say., When a good girl ig taken
away by the Mafia type people or some
fellows, they will not leave her so
easily. It ig for Mr. Venkataraman to
go and fight with them and get the
girl back. Qtherwise, it will not be
easy for him to get the girl. There-
fore, it is for him to take some
stringent measureg to get the black
money released from these people.
Sir, what are the causeg that lead to
the generation of this black money?
Then, there is no{ only black money
but there is also yellow money and
there is red money. You call it black
bonds if you call thig black money
black bonds. You ecal] them black
bonds, yellow bondg ang red bonds.
What is thig yellow money? When our
exporters export things, they bloat the
priceg and take thig extra money from
foreign countries and put them in the
bankg there. That is called yellow
money, Then there is reg money, When
the other countries export something
to our country, that bloat the amount
that we have to pay Here for those
goods. It has come in the papers that
the CrA and the KGB are doing it.
Thege big countries use this money
in elections and also topple the Gov-
ernmentg with this red money. So,
Sir, 1 do not know what our Finance
Minister is going to dq to do away
with this yellow money and red
money. This red money is also very
dangerous. These big countries can
spend that money and they can turn
the tables on us. It is very dangerous
for the Government, So, they must
take action regarding thig red money
and yellow money also. Otherwise, if
you only concentrate on this black
money, there is no use, These other
moneyg also must be controlled,
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Sir, why is this black money gene-
rating. I think the only reason is high
taxation. Our bhon., Finance Minister
hag himself said that when the taxes
are reduced, he is getting more in-
come-tax collections, That ig true.
So, when he believes in that he has
to reduce the tax. When one man
earns a lakh of rupees, if he has to pay
an income-tax of Rs, 70,000, he will
get only Rg. 30,0000 That fellow will
naturally try to conceal the income.
That is how black money is generated,
So, Sir, you have to do something to
reduce the tax 1afe so that everybody
happily pays the income-tax gnd they
do not conceal their incomes, Now,
for these Bearer Bonds there ig no
wealth tax, But the other wealth you
are taxing. So many fellows are keep-
ing their wealth, houses and other
things in benami nameg and not in
their own hames, If it is in their names,
the percentage of tax goeg up. So, they
are keeping it in other nameg and
avoiding wealth tax also. To over-
come thig problem, you have to reduce

the wealth tax also so that these
benami transactiong are not there.
These are the two main measures

which the Government has to take.
There ig no using of saying, what

if we reduce the amount, we
cannot get 50 much money for
the welfare of the country.

Some

Definitely, you can get more.
people say thag the black money in
the economy is ten per cent. This
is not right. It may be about two or
three per cent. Buy if you allow this
to graw, this two per cent may be-
come twenty five per cent sonn.
Hence, you should put this down with
an iron hand and see that there is
no black money in the country. For
this purpose, you should take stern
action.

Take, for example, the questian of
smuggling. Why is there smuggling?
There are so many Indians in foreign
countries, When they come to India
to visit their relatives and so on, they
give some presents, When you get
it, Mr. Venkataraman wants 320 per
cent tax on this. How is it possible?

[RAJYA SABHA]

& Exemptions)
Eill, 1981

If you increase the tax, you will be
encouraging smuggling. That is why,
from the Middle East, from Dubaj and
other countries ships come with
smuggled goods and they are unload-
ed into boats here. You can purchase
anything. Now, instead of bringing
the thing and paying tax, customs
duty and so on, you can purchase it
in the market, on the roadside, at a
cheaper price. There 1s nq use of
concealing these things. If yoy want
a pen, if you want a scent botitle or
a shaving blade, this is not allowed
here. Everybody wants Gillette
double-edged blade. This jg not avail-
able in the market. But thig is avail-
able on the roadside, from the smug-
gled goods. We purchase it. What is
the use nf saying we are not getting
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them? We purchase these blades. To
avoid sriuggling, you should allow
these things to be imported., When

I ask for an import licence, it should
be given. Let the price be equal. At
least, you will be getting the tax.

You are not gefting the tax now.
Without paying the tax, they are
getting these things in ships and

selling them here, tapes and sc, many
other things. I would request the
‘non. Minister to look into these
things.

Now, Sir, another thing is that we
have some motor manufacturers in
our country. YThere are only {wo
people. One is Fiat and the glher one
is Ambassador. These are rotien
vehicles. One person took this car
to Nepal. He wanted to be honest
and he wanted to use our Indian car
in Nepal. But the Nepal Government
said tnat this js unfit te go on the
roads. He could not use it. This is
the condition of these cars. Here, you
are not calculating the cost of manu-
facture and every year. they are in-
creasing the price by Rs. 10,000. Now,
it costs Rs. 64,000. From Rs. 22,000
inl three years, it has gone up to
Rs. 64,000 and the Government has
no control over them. The quality
is also very poor. You do not touch
Birlas ang other fellows. At least, T
can understand in regard to Tetas,
They are manufacturing some better
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stuff. The Premier is a better stuff.
The worst of it is the Ambassador.
The Government has nq control over
them. You do not allow the other
people to come in. We have to pur-
chase the imported carg in the black-
market. You are encouraging this,
To avoid this, you should give licences
to more companies to manufacture
cars. If you do this there will be
competition and the prices will come
down and there would not be any
blackmarketing.

Sir, I wish him success in his love
affair with the black girl. At the
same time, T would request him that
he snould look to the comforts of the
aother people also, and he should see

that taxes are reduced and the
customs duty is also reduced.
SHRI JASWANT SINGH (Rajas-

than): Mr. Vice-Chairman, Sir, I rise
to oppose the Special Bearer Ronds

Biil, 1981. The hon. Finance Minister
very assertively said and claimed
paternity with this measure, I would

like tg, remind him about an aphorism
which talks of paternity always being
questionable, whereas, maternity is an

established fact. The hon.
5 .M. Finance Minister is a very

honpurable man and it is an
endearing trait to find quotations
of poetry lacing the somewhat
dry fiscal matters with which
he 'aas to deal. It is g reassuring sign
of humanity. Specifically on the
measure of whether black money
should be controlled or not, whether
this Bill should be opposed or sup-
ported. one has to go by the declared
aims, The Finance Minister says that
this bill is with a view to reducing
liquidity in the economy, controlling
prices aud finally “canalising for pro-
ductive purposes.” In a vacuum one
cannot question or dispute either of
these things, that black, illegal money
should be laundered and made legal
ig perfectly right, that prices should
be controlled is unquestionable and
that this money should go into pro-
ductive use for the society’s benefit
is also perfectly acceptable. So far
as the intended aims of this Bill are
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concerned, there can be no dispute.
It is when ane puts these aums on
the anvil of possible success that one
beging to question whether the hon.
Finance Minister’'s aims will be
achieved or not achieved. I think the
non. Finance Minister is—I would
slightly paraphrase it—in “most need:
of blessing and ‘Amen’ stuck in my
throat”. That is Macbeth. act one,
scene 3, line 33.

Now if one were to apply the tests,
the question of liquidity, the question
of controlling prices and the question
of putting into productive use this
particular measure of the Government,
I think a different scene emerges.
Before that, however, one has to
question the periodicity, the repeated
number of times that such measures

have been taken I would like to-
have one very short quote on this
subject. A lot of other hon.

Members, both in this House as also-
in the other House, have quoted but
they have not quoted this particular
aspect which is in the hundred and
twenty-third report which says, I
quote:

“What has perturbed the com-
mittee more is that Aoating of one
Voluntary Disclosure Scheme after
another has helped in the creation
of a class of tax evaders who not
only kept on concealing their in-
come and wealth, but had Dbeen
taking advantage of immunities and
concessions available in this scheme,
The number of such tax evaders is
not small. In fact, the representa-
tive of the Department of Revenue -
informed the committee during
evidence, that a test check made by
them had revealed that a large
number of people have availed
themselves of both the 1965 scheme
and the 1975 scheme. In the cir-
cumstances, the committee feel
that a far more prudent course for
government would have beea te
provide in the 1975 scheme of
Voluntary Disclosure, that a person
who had already made a disclosure
of his income and wealth under any
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earlier scheme, will not be eligible to
make g declaration.”

This is the submission that I wanted
to make to the hon. Finance Minis-
ter. It is perhaps not too late to
make such an amendment, and the
thing that T am submitting tor your
consideration is that by enabling peo-
ple to subscribe to such schemes with
a kind of periodicity, is mnot one
keeping the ill alive, one is, in fact
perpetuating it, That to my mind is
the most telling failure of this parti-
cular measure. This measure in any
case is attempting to cure a symptom

It is curing symptom it is mnot at-
tempting to cure the malady itself
The symptom is the creation and

existence of black money. But why
black money comes into being, that
is not attempted to be cured by this
particular Bill. The question in 1he
minds of the subscribers who would
go to these bonds would be that it
does not matter if we do notsub
scribe here, five years from now, or
seven years from now there would
be another such amnesty and I think
this kind of mentality, this routine
periodicity of amnesty to tax-evaders
defeats the very purpose which the
Government has in mind—which is
laundering of the money, regularisa-
tion of the money and legalising it.
To that there can be no objection and
that much would be acceptable and a

welcome measure, 1 do not have
much time T would like to quote..

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE):
You have only 14 minutes.

SHRI JASWANT SINGH: How
much have I taken?

THE VICE-CHAIRMAN (SHRI

BISHAMBHAR NATH PANDE): You
have already taken 7 minutes.

SHRI JASWANT SINGH: On the
test on the anvil of liquidity, I would
not stand between the esteriasm of
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the two economists as to  whether
‘liquidity’ would in fact be drained

or not drained, or whether it consti-
tutes M 3 or some other category of
liqudity, My submission would be
that black money as such  presup-
poses, a subscription to these bonds
as such, presupposes that there is
availability,  Thereafter there is an
incentive. Firstly is there avail-
ability and there in the bonds itself
is there an incentive, such an incen-
tive that the benefits accruing to the
tax-evaders who are currently utili-
sing that money in any particular
form, thereby earning as much as 30
or 40 per cent return, would be ne-
gatived and there are sufficient in-
centives now to launder that money
and to legalise it, May I herc just
read out a small portion on the ques-
tion of incentive:

“Whether even a concession of
this order would be sufficient in-
ducement for tax-payers who chose
to evade paying taxes in the past
can only be conjectured.”

There is no certainty. A qusstion
mark is placed on the whole future
of the bonds by the Supreme Court
immediately the purchase dries up, I
would proceed further by quoting:

“Much would obviously depend
on the climate for compliance
which the tax administration can
create and also the expectations of
tax-payers in regard to  possible
changes in tax rates on regularly
Jeclared incomes. It shoud, how-
ever, be plain to anyone that an
asset like the special bonds provides
a safe haven not only for past but
also current incomes and therefore
it would be too rnuch to expect that
pecple would not avail of this
opportunity to reduce the burden of
tax on their current incomes by
putting in their current surpluses as
well into the special bonds.”

The hon. Finance Minister has ans-
wered this too but whether they put
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it into the Special Bonds, or whether
liquidity is drained off by the white
becoming super-white is a matter of
conjecture. I do think, however. that
this aspect of routine periodicity,
combined with an absence of suffi-
cient incentives, though by ifself
it may appear as if there were great
incentives, wealth tax, income tax,
gift tax, capital gains—all these
factors are there, lead towards; a
failure.  This basic lack of incentive
however, is in the absence of a pro-
per climate of Confidence.

The third test which the hon.
Finance Minister has placed upun
himself is “canalising it for pro-
ductive purposes”, I do not know
if encouraging subscription to these
Bonds is indeed the best manner of
putting this money into  productive
purposes. I could quite easily come
up with suggestions, but then my
suggestions do not have the weight
of being implemented, I have mno
doubt in my mind that the hon.
Finance Minister has given  this
matter very great and very con~
sidered thought. T would read out
one more portion: “It  would not
be wrong to take the view that even
if the Government did get the equi-
valent of Rs, 500 crores worth of
bonds by way of conversion of toreign
exchange and possibly, say a maximum
of another Rs, 1,000 crores by direct
subscription, the Government would,
even then, in the process, have sacri-
ficed principle and morality for tem-
porary advantage.” To most of wus
the present move is a confession of
failure. This defeats the purpose be-
hinds the bonds. To most of us
the present move is a confession of
the total impotence of the tax-
gathering machinery, This is despite
the fact that the enforcement agen-
cies, at great cost to the Exchequer,
have expanded many-fold without
vielding corresponding results. The
problem is that if one goes 1to
Hardwar, one goes in the assurance
that the waters emerging from the
source of Ganga are pure and there-~
fore, by dipping or bathing in the
Ganga at Hardwar, one would Dbe
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purified. But if the origins, if
Gomukh itself, were tainted, then
any number of baths that one may
take at Hardwar would be no good.
The question here is of differentiating
between the symptoms and the
malady. The Special Bearer Bonds
Scheme is an attemnt to treat the
symptoms. There are many reasons
why we are facing a situation like
this. Instead of @going into an
analysis of why we are~faced with it,
may I through you submit to the
hon, Finance Minister, a suggestion
about these bonds? I would submit
that past beneficiaries, that is, those
who have  subscribed to  earlier
schemes of disclosures, should not be
permitted to be beneficiaries of this
particular scheme. This should be a
principle accepted for future schemes
which, inevitably, would ke brought
about with a kind of routine pericdi-
city. I would submit for his con-
sideration, if you wish, why not leave
these bonds open for subscription for
ten years? Thirdly, if you do wish to
canalise it for productive purposes,
why not have, instead of subscription
to the bonds, a deposit made in &
Bank—in any case these are nationa-
lised banks—and make the income
and wealth arising from those depo-
sits free from income tax? Why not
consider monies utilised for charities,
for rural drinking “water, for rural
health or any such kind of develop-
mental activity, invested in a certain
period, as eligible for such benefits as
are now being granted to  these
bonds. Why not have a ‘basket of
options’ instead of a single-point
theory, like in family planning? Now
you have a Special Bearer Bonds
Scheme, Earlier you tried the
Voluntary Disclosures Scheme, On
an earlier occasion you tried some-
thing else. Why not have a basket
of options because if you do wish
to cure this ill once and for all, it
has to be in this fashion? I think
the conceptual remedy which is the
most important aspect for eventual,
essential success of the scheme, must
comprise of three essential things.

Firstly, we have to have electoral re~
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forms, This is beyond the pale of
the hon. Finance Minister’s con-
sideration  altogether. But the
Gomukh, the Gangotri of all ills is
ourselves, We create this problem,
It is not just the Treasury Benches.
We are equally to blame, and it is
we, the politicians, who are to blame
for creating the pollution at Gomukh
itself, We start our political careers
with a lie, when we talk of Rs, 35,000
as the set limit. And I think unless
there is an electoral reform—a
meaningful electoral reform—directed
towards purifying Gomukh, such at-
tempts are bound to fail. I would
also submit that it is a very sad sight
to see Indians failing within India
but prospering outside, If the hon.
Finance Minister were to cvarry out
a study, which indeed he must have,
as to why we fail in India and why
do we prove a success outside, he
would find that it is because of the
conditions imposed. here. Free the
individual, It does not make sense

to me. . . (Time-bell rings). Just
one minute more. T shall not take
more time, As I was saying, it does
not make sense to me that the hon.
Finance Minister reduces laxes and
at the same time brings the Special
Bearer Bonds Scheme. It  would
have made sense to me if after a re-
duction of taxes the enforcement
machinery would have been geared
to act more vigorously. One more
thing, This business of licences,
guotas, permits is an aspect in which
the politician, the businessman and
the bureaucracy al] act in a tandem
Unless we do something about break-
ing this chain here, there is no cure
for the ill which afflicts the nation.
It is with a sense of unreality that
most of the time one participates in
such debates. I would be grateful to
the hon, Finance Minister to consider
the points that I have made. T know
that it is not in his power to make
any amendments whatsoever in the
scheme that he has put forward. I
do submit that the scheme, even if it
succeeds numerically in the monetary

[ RAJYA SABHA]

& Exemptions) 152
Bill, 1981

sense, even if it succeeds in garne-
ring, gathering a certain quanium of
money, it would most certainly fail in
the totality of the concept because
this would cerlainly not lead to the
eradication of the ill of black money.

suateney (o fassews Ty big) :
= TR gige oY, wied 13 faaz
g wmFr ot A 5% & 1 gEE &
[ HATH FHL |

MU qEF 0 qg ST AT
foe wmar  #g ¥ mwmaT Far g

ot Sito @Yo WITTATT (IWT 93NM) :
wed & W1 A9 fAqar 7o e
AN EHEA FT W § 98 A Sw@Ar
qMEAT § | W9 FE ®F WA FQ
g ar feasr =@ I & o1 @

g7

gaawesy (N fagwany aa @is):
UF TUT § HI¥ TF SET § AMET
FET g

St Sto Wo WeTwd : 1 e o
FEE A AW [ ROGA & 1w
Zdr avg ¥ a0 Mg A1 AMQ A @
AT gA Al w1 WET &g faaar

Sir, T want your ruling.

ST AT RATEF © T IRV
weargg dfsig f§ ag @k zfeda-
STy AW & CF T AWT & Ar
JAwr WE@MAT & 19 fqq G390 ¢
agr ggt & afeardr <@t &

SHRI G. C. BHATTACHARYA: I
am only saying, without any disres-
pect to my friend Mr. Rama-
nand Yadav, that I want your
ruling. At least you tell us the pro-
cedure you are following in calling
the Members so that a uniformity
may be followed very time, Will
you spell out what...?
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THE VICE-CHAIRMAN ({SHRI
BISHAMBHAR NATH PANDE):
There is no ruling, There is no ques-
tion of a ruling.

SHRI G. C, BHATTACHARYA:
But you follow some procedure, Mr.
Vice~-Chairman. This House is run
with a procedure. This House will
be run well when there is a uniform
procedure for conducting the business
of the House, I am only trying to
know from you, Sir, the procedure for
calling the names of the Members of
different parties.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): The
procedure is that first the recognised
parties are given the preference and
then the individuals,

SHRI G. C. BHATTACHARYA:
Then it means that when the names
of all the recognised parties exhaust
the turn of others or Independents
will come. (Interruption), Then, in
that case, this procedure becomes
your ruling and it should be followed
uniformly every day. All right, I
bow down to it. But if there is a
violatien any day, what will be the
consequences, you can well under-
stand,

THE VICE-CHAIRMAN {SHRI
BISHAMBHAR NATH PANDE): You
have taken nearly five minutes, which
will be deducted from your time,

SHRI G. C. BHATTACHARYA: I
was in dark about the procedure. But
now you have mentioned the pro-
gedure and you have given your
ruling. T would only wait to see whe-
ther your ruling is observed in the
nature of a ruling of the Chair.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): 1t is
not a ruling; but it is a question of

procedure,

STt AFTRT AT ;. FI{ATETT Y,
fraddaT T 7 wYoa 7¢¢ A{7 Faw
¥ S oweatg quw fwar §, & Sawr
gud R w40 g oA N fas 9w A
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ST ¥ S wEArE @t &, sasr fadg

FQATE |

IqqATETT S, & AT AT T
2 f5 stg &1 1 F 7 #A=w1 w=A
AT I ATH & AT & AT AT T
gar g & mweer & ar g, fv-
gamwadr g1 a1 Snifgs, garsae A
Y% FIA A FIAT E AT gSYAQ
1 g, fq0g g F AW Faw
fadry FeAr & sty & AW AT A0
2 fr oz 0@ daw g7 w40 § | wifgy
al g a1 fF awmard g ¥
(za@ma)

At fga gz oAt ¢ 14 dF FT
TSEgFOT gal 91 @ gAY ITF!
gadT fear av . . .1 (sa&"TA)

»{l IR QST : STIATETT )
ga A T Rar fe fady a5 faa
q§ 9§ gt @r At ar fare & Aar
sagg F @t ¥ I g fEar

stfma srg |0 797 T 2
oF UE gdr  a@ar &
(zmaea)

Iqzarad (A fasaear A
qig) : T AW FAT F gL a7 F
FEFIATACT AT FLIN T IIN
qex F FAAE AL T QqFAT |

S TR qET . HAT, AR
aaar g fv facar wdeqt & gfz
use g1 7€ § 1 TFE A ANART I
AR §, T AR &, T (AEE A,
Faq fAdwar & T gAax €
qgi 7 I F@ & 1 zgfac &
I AGie FEA fF ST FIT FIEFR
§ 7z faq ame Io0a0 g, ITA0 AY
gadw &3 |
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SrewtERd o, & o1 &RaACT g
fr 2o foau & &@ ¥ gy o 5AF
aTe wrifes Wwd s gy fF5R
wr § afe =ds @A & ger femr
ST | Sy AR fdl ¥ samr, saw
gy fFE W@ & sa1 § T IHE
e &, wa fataw ®E g wrAr
TigeT § | qard st waa § fv s
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¥ o stw §AT 30~40 &7 § AL
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fdt =1 ® 98w w3 fear w1
5% W W O WY W S g
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A gae 7 W 1 T AT gae
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qu mwar fae fewmy ag §
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sgi o *fielwee &, & ffvefiee
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I, 99 wNT ;T UF ®I aw
G VF wFT 1 Th OZAWT
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A A FAT GHIR | & ge-
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g % St maez 9 Ind § sAS
Wy gvEre # FE ggaaf wg
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o wid § Afws @ e e
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MR. DEPUTY CHAIRMAN: Be-
fore T call Mr. Ramakrishnan, I would
like to state that as you all know,
this evening there is an important
lecture going on and the honourable
Finance Minister has also to go there
—in fact, he hag already gone there
—and he will be coming late, so it
will not be possible for him to reply
today. What 1 propose, therefore, is
that—all speeches and his reply will
be finished today and tomorrow at
11 AM. the Finance Minister will
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reply atter which there will be vote,
After that there will be Calling At-
#ntion, Tomorrow being the last
day Special Mentions will be there in
large numbers, The debate on this
will be finished today and tomorrow
only the Finance Minister’s reply
will be there.

SHRI NARASINGHA PRASAD
NANDA: You cannot exhaust the
list today.

MR, DEPUTY CHAIRMAN: This

has to be finished today.

SHRI GULAM MOHI-UD-DIN
SHAWL (Jammu and Kashmir):
Why not you allow us also to join the
function where Mr. Callagen will be
present? Why accommodate us by
closing at six? The list cannot be
exhausted today.

MR. DEPUTY CHAIRMAN: It is
only to accommodate you that the
Finance Minister’s reply hag been put
off, The debate has to be finished to-
day itself because tomorrow being
the last day will be a crowded day.
We will have a lot of business, such
as Calling Attention and a large
number of Special Mentions and cer-
tain Bills. Yes, Mr. Ramakrishnan,

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Mr. Deputy Chairman, the
hon, Shri Venkataraman has saved
me from embarrassment, since I rise
to support this Bill on behalf of our
Party with mixed feelings. If he
wag present here, it would have been
very embarrassing for me to make
some of the critical observations
which I want to make, as I have great
respect for his honesty and integrity

I would like to know from  him
about his repeated assertions on the
paternity of this Bill both in the
other House and in this House, FHe
said that he is the father, the mother,
the brain, and everything. While I
do commend him for thinking of this
Bill, T think it can at best be only a
palliative, not a permanent cure. My
friend, Mr. Bhandare from the other
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side, while speaking on this Bill,

said that black money is like cancer,
and as all of you know there is no
cure yet for cancer in the world,
Similarly I think there can be no
permanent cure for black money But
what surprises me is that the Gov-
ernment has thought it fit to come out
openly in this Bill to recognise black
money itself, The Bill itself {alks
of black money. We all know that
such a thing as black money exists,
but it is not defined anywhere as to
what black money means, So it be-
comes rather curious when the Gov-
ernment which has to look after tax
evasion and things like that recog-
nises such a thing as black money In
the Bill.

Secendly—of course this is rather
technical—the face value of this Bill,
namely, Rs. 10,000 is stated in the
preamble itself and not in the defini-
tion clauses as ig usually done. This
is a very small thing. What I do
not understand is that when it is
freely said and debated and written
in the press that the steel industry
has Rs. 500 crores of black money,
the film industry has Rs. 100 crores,
the cement industry has Rs. 200 crores
of black money—people in authority
and out of it talk about these—why
the Government is not able to un-
earth this black money from those
people in the legal way through in-
come-t¥x raids and all that.- Is it
because of political corruption? That
is the logical conclusion one arrives
ot now-a-days we hear that income-
tax raids are stepped up. What is
the follow-up action taken against the
industrial houses after the raids?
They bave got pressure lobbies, they
have pliticians and they have people
in the Department, They do so
many things and get away as if
nothing has happened. 1In these days
it has become a fashion for indus-
trial houses to be raided. It is just like
having T.V. sety and now-a-days hav-
ing video sets. It is prestigious for an

industrial house to be raided. If
an industrial house is not raided.
then there is something  suspicious,

e SOON
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Or, it may be that he has not reached
that affluent class or that influential
class where the raids mean nothing.
People have become immune {o raids
these days, So, the Government must
do something more drastic than this
sort of palliative thing and, if in the
wisdom of the Government, they
feel that the stage has now come in
the Indian economy when black
money should be rooted out gnece and

for all, then, Sir, the only answer is

demonetisation. And, Sir, keeping
in view the realities of the situation,
I strongly urge upon the Finance
Minister to go ahead boldly., (Time
bell rings). Sir, I have got nine
minutes and I have hardly taken four
minutes. I would request you 1o
give me more time,

Sir, T would request the Finance
Minister to come forward boldly with
the measure of demonetisation.

Taking the practical difficulties into

account, let him start with demone-
tising the 100 rupees notes and that is
the only answer if black money is to
be flushed out of the country once

and for all. &ir, he has in his reply
to the Lok Sabha debates said that
he is not entirely ruling it out. He

has also said that he is using all the
methods, Sama  dana, bheda and
danda and that danda is going to
come and that he will come forward
with other tax schemes if this scheme
fails, = He has said so many other
things. But I would reguest him to
consider this suggestion because that
is the only way in which the Indian
economy can be allowed to have some
relief for some twenty-five or fifty
years, This was tried in Argentina
with great success and 1 would re-
quest the economists and the politi-
ciang and the demigods in the North
Block to apply their minds to this.

Then, gir, about the scheme itself:
The time involved ig up to the 306th
April. Even though for the financial
year 1981-82 they have taken it as
Rs, 800 crores, naturally, the scheme
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is to close on the 30th of April and
the time is too short. Perhaps, Sir,
if the Finance Minister wants the
schemg to be a little more efficacious
think some more time has to be given,
There is the case pending in the Sup-
reme Court and their judgment will
not come so soon and the Supreme
Court will take itg own summer re-
cess and all that and, so, Sir, this
should be kept in mind.

There ig another thing also.
is a free talk these days that some
guota system is being evolved for
collecting this money for these Bonds
and the Chambers of Commerce ail
over have been talked to by influen-
tial people to see to it that they en-
sure that the scheme bocemg 5 suc-
cess, If that is so, then, Sir, the Gov-
ernment should have some rethink-
ing on this because thig way they are
exposing who the persons are. That
meang that they know who the per-
song are who are having the black
money, but they want to be hypocri-

There

tica] only. Then, Sir, there is the
talk of the CIA and the KGB and
all those things to the effect that

they are going to buy these Bonds.
Sir, I woulg request the Finance
Minister not to bother about it. Al-
ready these agencieg are there in this
country and their presence iz there
in a large measure and by buying
these Bondg they are not going to dis-
rupt the economy any further. Of
course, one thing in thjg connection
I would like to say. If he is going te
endanger politica]  corruption—al-
though I am digressing from my point,
I will have to say this—I woulqd like
to say that even i our State of Tamil
Nadu, the Agriculture Minister
there hag saig thai a number of cor-
ruption cases are there against the
politiciang including the former Cen-
tral Ministers. Sqme people have
tried top take advantage of what he
hag sajd and are trying to make it
appear that he hag talked about the
Central Ministers indulging i cor-
ruption. Sir he has even clarified in
“The Hindu’ of ymsterday tha what
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he said wag about the former C(Cen-
tral Ministers. He hag clarified that
he has said that cases are there against
cerlain former Union Ministerg only.
Because much has come out in the
paperg about this, I have to clarify
it. He hag not said that the present
Centra] Ministerg are indulging in
corruption. So, he js not against any
individual Minister,

Then, Sir,, I would gsay that he has,
in hig Budget, reduceq taxes to the
extent possible gnd exempted a num-
ber of people from the tax net.
I would say that in this coun-
try you have got to encourage people
and you have to give incentives io
them for a man hag to earn money
in the hard way. We have got, at
some stage or the other, tp reduce
the tax glab. For instance, there i a
person, a professicnal, say, a doctor,
who also has black money these days,
or there is a lawyer—there are S0
many professionals—and  suppose
they are having a huge amount of
black money. They will stop mak-
ing it if you say that if they earn
Rs. 75!- they can give fifty rupees to
you ang retain the balance of twenty-
five. This way they will hawve the
incentive to gqo their work and earn
in the proper way and thig ig the
proper way and this is the only way
you can arrest the flow of black
money.

With thege words, Sir, T thank you
and I support the Finance Minister
and wish him 3all the best. He gays
that he hopes to succeed in his scheme.
But, Sir, if he does not gucceed, let
him spare ys further tax burden and
let him go in for Jemonetisation.
Thank you, Sir.

SHRI SANTOSH KUMAR SAHU
(Orissa): Sir, 1 stang to support
the Bill and oppose the Motion that
hag been moveq by Mr. Jha,

Sir, if you critically analyse the ob-
jectives of thig Bill, you will find that
there are three basic grounds which
have been covered. 8Sir, the first
point is that black money has to be-
come a sericug threat to the national
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economy and the Government admits
tha; black money hag become a se-
rious problem to the national economy.
And to canalise this money for pro.
ductive purposes this Bill hag been
brought up. The last point js, for
effective economic and social plan-
ning it ig necessary,

Sir, if we analyse three basic
points, the first point which comeg be-
fore ug is, what is this black money?
After hearing all the hon. Members,
I think from beth the sides, every-
body agrees that it iy a deep malaise
in our national economy. This plack
money createg a lot of evils, it helps
hoarding and black marketing and in-
vokes inflationary trends, by causing
artificial scarcity of rare materials, and
a lot of evils in our national economy.
It hag been gaid even to the extent
that it moves another parallel eco-
nomy, so that there js , large-scale
suffering of the people as a whole.

Sir, it is unanimously agreed that this
evil of black money must be eradicat-
ed Black money has a pernicious effect
and as Mr, Bhandare hag said, it is
a canceroug growth on our national
economy, which ig going to jeopar-
dize the national goals and gbjec-
tives. Sir, I want to express at this
point tha; though we agree, black
money and the white money have 1no
different curreacies nor one can find
out at one place the whole thing. In-
come-tax raidg have been continued.
Black money has so much polluted ‘he
atmosphere that it is not possible to
fizzle out the whole scheme at 3 time.
So under compulsion this sort of Bill
has come. The Finance Minister wants
to have Rs. 1000 crores roughly of
black money into the nationa] stream
for productive channels. Sir, 33 you
also know, it is not only a national
menace, but it i3 a menaceg in many
of the developing countrieg and de-
velopeq countrieg with different poli-
tical set-ups or administrations. We
have seen, in the socialist countries
where there ig no right to even private
property, where there is almost no
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private trade, black money is creating
a menace in theiy econamic life. It js
~very rightly said that we must try to
curb out this malajse from our na-
tional economy and try to find out
certain strong measures by which this
menace can be removed from our
country. Now, Sir, this Bjll has
ceme. Ag hag been pointeqd out, and
ag Mr. Bhandare hag also pointed out,
I have all the apprehensions. Sir, a
man who purchases bonds of
Rs. 10,000 today, after ten years,
will get Rs. 12,000, on maturity.
Apparently, from the face value it
seemg that the rate of interest ig 2
per cent, which is the minimum, the
incentive given to the man who pur-
chases these Bearer Bondsz o 1991.
But Sir, my apprehension jg this. If
we calculate, a man who hag white
money of Rs. 10,000, if he goes to the
street how much he s taxed.
Taking the cumulative effect we
find that there is a reasonable ap-
prehension that it will keep the
morale of the honest taxpayer too
much defeated ang it will create a Jot
of apprehensiong in hig mind. Thig is
a very important thing,

The Finance Minister has been
trying to search this black money,
which js running , parallel gconomy
in the country. Sir, you must take
the risk. Either you will the serpent
or the serpent killg you. Thig ig the
problem, Earlier also. wie introduc-
ed such schemes but they were not
totally successful. In 1975 we tried
to declare the accounts and give some
scope for the traders, Some scope
was given for the traders, Only 200
crores of rupees came. Now, the Fi-
nance Minister is expecting that he
will mop up about 1000 crores of
rupees. It is 5 tip of the iceberg. It
is 5 fringe of the problem. There are
many other points. We have {o £0
deep into the problem. We have to
go to the root of the cause ag to why
there is this black-money and what is
the size of the parallel economy.
The International Monetary Fund
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Committee has told that the
root cause of this problem is the
tax structure which is very heavy
and the harassment which a tax
assessee hag to face. Ip sometimes
creates in hiym a tendency for this
black-money angq hoarding. Thig is
one of the problemg which the Fi-
nance Minister shoulq look into. I am
very happy angd I congratulate him
that in this Budget he has trieq to
relax the income-tax law by which
many middle-clasy people at the
fringe level of jncome-tax will not be
required to go through thig pernicious
process. It is more important to know
the source of black-money or unac-
counted for money. Some of the big
business housegy or big businessmen
are doing legal transaction and certain
other transactions of which they are
not keeping records and, in this way,
black money is generated by these
undertakings. It creates vested infe-
rests which give further rise to black-
money vitiating the economy of the
country. We know that the famous
economist, Prof. Nicholas Kaldor, esti-
mated that 200 crores of rupeeg is the
unaccounted money in the nineteen
hundred fifties. Twenty-one years .
later, in 1971, the Wanchoo Com-
mittee estimated that it is more
than 1400 crores of rupees. Now, it
is more than 10,000 crores of rupees.
This amount of black money will in-
crease in future. Therefore, we must
be very careful. The Finance Mi-
nistry must look to it and find out
how thig problem can be solved.
For that, we require the structural
reforms jn income-tax ang other taxeg
so that the people, those who are
honest tax-payers, would come for-
ward to pay the taxes. We agree with
the Finance Minister that this black-
money iy a sort of serioug threat to
the nationa] economy ang this Bill
hag been brought forward in order to
canalise some portion of the blaek-
money. For that, we need effective
economic ang social planning. We
have to go to the root cause as to
how this can be eradicated. Thig has
become a gigantic problem. For that,
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structural reformg are needed, Of

course, we are very happy that
Government ig aware o¢ it and a
Taxation Reformg Committee head-
ed by Mr, L. K. Jha, hag been ap-
pointed which will go into the tax
structure gnd the problem of tax eva-
sion by the big houses. Now, it is
very important that these pojnts are
carefully looked inty by the Finance
Ministry.  Definitely the income-
tax raids must continue sg that there
ig check on this black-ménhey. Rut
thig Bill iy the necessity of the times.
The Finance Minister hag brought it
because he cannot mop up 16,000
crores of rupees with raids and this
money is multiplying in thig country.
Therefore, I stang to support thig Bill,
It js timely. I fee]l that what the
Finance Minister hag sajg in the Lok
Sabha about Sama, Bheda and Danda,
18 enunciated in Kautilya’s Arthushas-
tra as effective steps and action should
be taken to eradicate this evil and
these steps must be found out.

the

SHRI BHUPESH GUPTA: Sir, 1
rise, unlike our {friendg there, to
oppose the Bearer Bondg Scheme, Thig
scheme has been wuniversally con-
demned, practically by all gections
of the press, including the oneg that
support normally the present Cong-
ress (I) Government. It fhas also been
condemneq by the economistg in the
country, the whole lot of them.

Sir, ag far ag the press ig concerned,
it is not possible for me to give all
the quotations. But let me quote
the ‘Timeg of India’ which came out
with an editorial within two dayg of
the promulgation of the Bearer
Bondg Ordinance on the 14th of Janu-
ary. The editorial wag captioned,
“Black Money Bonanza”, and the edi-
torial rightly commented I quote:
“Owners of black money have never
hag it so good!’ Thig jg the comment
of the ‘Times of India’. Then, Sir,
another newspaper, the ‘Business
Standard’ of Calcutta gbserved on the
same day i.e. on the 14th of January,
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and I quote; ‘“Hoarders, racketeers,
blackmarketeers and the ever-ex-

panding population o black money
operatorg could not have dreamt of
a better New Year gift than the
bonanza offered in the form of Bearer
Bonds by Mrs, Gandhig Government."
In similar strain, all the leading news,_
paperg of the country, including the
‘Hindustan Times’—edited by a Mem-
ber of thig House, Mr. Khushwant
Singh, have written.

Then, Sir, we have the damaging
remarks n connection with a case or
a certain petition on this :ssue befure
the Supreme Court. The remaik:-
came from several Supreme Coui.
Judges. I am sure the hon. Minister
is aware of how the Supreme Court
Judges reacted to this Bearer Bonds
Scheme and made very caustic re-
marks. Nothing seems to have upset
the Government. Then Sir, there have
been many other criticismg and I need
not go into them and it will take time.

Now, Sir, I wish t¢ make one thing
very clear. Thig ig not that innocent
a gcheme formulated by the Govern-
ment, I make bolq to say that this
scheme is the result of a collusion,
of a geal between some people higi
up in the Government on the one
hand and the monopolist and the
black-money hoarders on the other.
The deal hag been backed up by the
corrupt officials and politiciang who
have a gtake in thig Bearer Bonds
Scheme because they would be in a
position tg escape the arm of law by
inv'esting in the so-called Special
Bearer Bonds. Such a dea] never
takeg place without the collusion and
the liaison between those in power
and those otherg who hoard the
money. Sir, you will remember that
when the bullion was auctioned, we
came out against it and we said that

there wag a deal. And we stand
vindicated today by the Puri Re-
port. I am sure, some day, we

shal] gtand vindicated when we say
that behingd thig black-money
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Bearer Bondg Scheme, there jg a col-
lusion, there is , deal, and it hag been
done with the full knowledge that
there are some people identified,
why would be investing this money
in the Bearer Bonds Scheme. In fact
with an understanding with them,
thig scheme ig brought into opera-
tion. That is why, Mr. Venkata-
raman, our friend, is so convinced
that there will be an investment of
Rs. 200 crores in the current year,
1980.81, and that there Will be an
investment of another Rs, 800 crores
at least in thg ‘next financia] year,
ie. 1981-82, Where does he get the
courage from? Where do the convic-
tiong come from?
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6 P.M.

SHRI NARASINGHA  PRASAD
NANDA: Sir, none of the Finance
Ministers are here. (Interruptions)

MR. DEPUTY CHAIRMAN: There
is g Minister sitting here. The
Finance Minister will be coming just
now.

SHRI BHUPESH GUPTA: This
ig an act of corruption. I charge the
Government—I am not concerned

with individualg here at the moment—
with having entered intc one of the
most shameful  blackest, scandalous,
ignominioug economic deals with anti-
sacial profiteers, blackmarketeers and
black money hoarderg not only with-
in the country but outside, This
charge remains, I wil] not be in a
position to prove it in the absence of
1 thorough inquiry by a tribuna]l and
T do not know whether there will be
‘iich an inquiry. But let the nation
tnow that we have informa-
tion that it hag been planned, sec-
retly giscussed and then there had
heen some talkg ang negotiations, But
the scheme wag conceived and the
Ordinance wag promulgated. Tt has
been born in gecrecy. Sir, corrup-
tion ig the birth history of this and
T know what will happen, Corrupt
officialy will invest now. You will
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not be able to catch anybody, I know
some relatives—I will not mention
specifically—of gome of gur Minis-
ters anq ex-Ministers and otherg who
have accountg in Hong Kong, Frank-
furt, Switzerland ang in the United
States of America.
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DR. RAFIQ ZAKARIA (Maharash-
tra): And in Moscow.

SHRI BHUPESH GUPTA: Well I
do not know, may be. I have no
knowledge. They have some accounts
and these will be now invested in
bearer bonds, illegally held money,
crores ang croreg of rupees will be
steadiy transferred to India because
bondg are already selling in gome of
these countries. Sir, thi is another
thing, Now you will ask me the
names. Then you will ask me do hot
mention the names. But if you pro-
voke me, then I will mention the
name. But do no ask. I do not utbter
such statementg unless I have names,
numbers, some idea of the amount
that they have, may be a little exag-
gerated, because how can I get the
exact figure. Buf some such thing I
have. So, that will be there. It is
a perfect political deal. A dea] that
corresponds with other deals.

Our friend, Mr. Venkataraman is
Saying everyday how he hag reduced
the taxes, the marginal taxeg from
67.2 per cent to 66 per cent, and
this vear again reduced the surcharge
by 5 per cent from 7.5 per cent to
2.5 per cent. The other day in Bom-
bay he promisey that it would be
brought down, marginal taxes to 50
per cent. Al] the time he iy promis-
ing to them, the big business peobple,
that their taxes would be brought
down to 50 per ceng marginal taxes., I
do not know. Hig speeches are
there. So, this is the lie. Thig ig a
part of the deal, appeasement of
black monev. And we know many
transactions have taken place during
the last one year where kick-backs
and vpav-offs have been there. These
monies will now come in hearer
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bonds. They will be invested, I |

have ng doubt about jt. Yet, you

rmay have the satisfaction of mobilis-
ing this money. Corruption and then
mobilisation. Some day, we will hear
that the bandits o0 the Chambal
valley have been askeq to deposit
their money and granted immunities
because we have to mobilise money
to meet our budgetary difficulties. Is
that the way to meet the budgetary
deficits and the budgetary difficulties?
I would ask you. Why not offer them
then? They are very honourable.
The Chamba] valley bandits are much
more forthright and honourable than
the cowards, the traitors, the black
money holders and the anti-social

hoarders. These bandity come and
loot openly. But these people cor-
rupt the Ministers, buy up officials

and invest in black money ang ulti-
matel,, some of them even get Padma
Bhushan. Is it the way? (Time-
bell rings). Sir, I have just started
You know very well that we are not
concluding the debate today. This is
the way we are treated. Why should
we guffer?

I am finishing. I am also tired. I
do not feel like speaking about it.
What ig there? What hag come of us
that we are giscussing these things?
What has come to us that we discuss
the black bonds scheme? Some day,
we shall be discussing Chambal money
recovery for the Budgey and the
question of giving immunities to the
Chambal dacoitg for the services they
have rendered tq the nation! We
shall ‘be discussing this perhaps in
Parliament, if thig ig the rate at which
we are going. Sir, I will give you

ohe or two examples. My friends,
vou do not know things. You suffer
when the elections come. Tt jg they

who mesg un the things, these two or
three benches. The,, mesgs up these
things, Mot all of them. Some of
them. You think, we da hot know?
Wea know where the money iz and
how it i< passing. Evervbodv knows
it nowadavs.
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There were three gchemes earlier.
There wag the Tyagi Scheme of 1951,
the disclosure scheme. Then, there wag
the 1965 Finance Act amendment, the
block scheme. This was the second
scheme. The total money disclosed
in fifteen yearg wag Rs. 267 crores.
Out of this money, the Income-tax
levied, the revenue earned, wag only
Rs, 61.23 crores. This is all that we
got. Then came the Emergency
scheme of 1975, the Voluntary Disclo-
sure Scheme of 1975, A sum of
Rs. 700 crores or so wag discljosed.
Op this, We got some money as tax.
About this, the Public Accountg Com-
mittee of which Mr. Narasimha Rao
was the Chairman hag stated in their
123rd Report:
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“The representatives of the de-
partment of Revenue conceded in
evidence that the actual addition to
the economy of the net wealth is
not Rs, 841 crores, but may be of
the order of Rs. 200 crores.”

Then, Sir, the Wanchog Committee
had earlier said.

“After careful consideration, we
have come fto the conclusion that
some remedial measureg should be
taken immediately i¢ the problem
is t0 be tackled effectively.*

That Committee recommended demon-
stration, ceiling on cash holdings,
acquisition of movable property. Then,
they said:

“The bearer bondg scheme iz a
poor substitute even for the disclo-
sure mg it can cover only Wlack
money which ig not investeq and is
lying in cash.”

This ijs the finding of the Wanchoo
Committee, The Wanchoo Committee
wag againgt such schemes The Pub-
lic Accounts Committee wag against
such schemes. All the suggestions
which have been made up to this
time are against such schemes. Yet,
we have such schemes by the Gov-
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ernment.  Sir,’ thig only showg that
the Government does not care even
for the opiniong of its own commit-
tees. - Mr, Narashimha Rao was the
chairman of the PAC. They made
some observations of that type. (Time
bell rings). Kindly bear with me for
a minute because this is what PobocLy
has mentioned and here I think it
necessary 1o show you one or two
things. Thig is what ig said in the
Wanchoo Committee’s report, I quote:

“We were informed by the Cen-
tral Board of Direct Taxes, that
there were geveral instanceg of the
same get of persong taking advan-
tage of all the three disclosure
schemes, which would belie the
theory that such schemes help to
rehabilitate the repentant tax-eva-
der who ig desiroug of mending his
wayg ... We consider that ; disclo-
sure scheme is an  extraordinary
measure, meant for abnormal sibu-
ationg guch as after a war, or at a
iime of nationaj crisis. We are con-
vinced that any more disclosure
schemes would not only fail to
achieve the intended purpose of
unearthing black money but would
have a deleterioug effect on the
level of compliance among the tax-
paying public ang on the moral of
the administration.*

These are the remarks. Now, Sir,
going back to the history, in the
1958 Professor Kaldor was brought to
this country to investigate these
things. He suggested an integrated
system of taxation. According to him,
unaccounted money wag of the order
of Rs, 200 crores. Those recommenda-
tiong were not implemented faith-
fully. Then the Wanchoo Committee
wag appointed in 1971 which said
that the unaccounted money wag of
the order of Rs 1400 crores. They
algg submitted an interim report
which the Government sought to sup-
press ang did not finally publish. In
this they recommended demonetisa-
tion. These recommendationg were
not accepted. They have expressed
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strongly against such thingél‘;;m
Bearer Bond ‘Scheme and some other
schemes. Parallel economy is not.
attacked. About parallel economy in
cur country there are various esti-

mates given. It is not just in the form
of money.
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Parallel economy represents not only
money but  investment in buildings,
jewellery and other trades. How
much cash is held and how much
atherwise i held, I cannot gay, but
it jg estimated that about Rs, 25,000
crores 1o Rs. 30,000 crores would be
the order of parallel economy in our
country. And it hag been Dpuilt up
by whom? It has been build up by
the multinationals, by the wmonopo-
lists, by other traders and so on.
(Time bell rings); 1 am finishing,
Now nothing ig being done, Mr. Ven-
kataraman hag given them the
licence, And surprisingly, in the
other House Mr, Venkataraman has
said that these people, these black-
money ho_lderS are making sacrifices
in buying the Bearer Bonds. Do you
know what he says? He says that
10 years hence the value of money
will go down. Rs. 10,000 or Rs. 12,000
will pecome Rs, 6,700 after ten years.
So, Rs. 3,300 they are gacrificing; this
is the gacrifice they are making.
Therefore, not only we are rewarding
them, but the black-money holders
are the martyrs, are the sacrificers.
I do not know whether Mr. Venkata-
raman will propose that the black-
money holders should be given Tamra
Patra, because they are the pat-
riots, they are making guch sacri-
fices] Now such things are being
uttered by the Minister. He cal-
culates it. The money value will
decreage because of the operation of
the black market, the inflation
rvate will be 7 per cent and then
Rs. 10.000 would became Rs. 6,700.
Thus they are sacrificing Rs. 3.300
after 12 years. What a wonderful
thing? This is the logic (Time bell
rings). Sir, you are ringing the bell
I do not wish to take too much time.
I have given you enough things. We
have had the experience of the pre-
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7ious three or four schemes. In the
Pyagi scheme of 1951 we got same-
thing. In 1965 scheme 60 per cent
they had to pass as taxes. In the
1975 scheme alse they 'nad to pay taxeg
irom 25 per cent tg 60 per cent, Under
this scheme, there js a reward-—no
tax, exemption from capital gains,
exemption from gift tax, exemption
from any enquiry. You may be the
gréatest thug going round, you may be
the biggest black-marketeer. You are
supposed to be a man of sacrifice if
you buy black bonds.

What else could be more scandalaus?

You italk about morality. Is #nis
morality? Mr. Jain. why are you
sitting here? You may sit there.

Don't pollute yourself by sitting here.
You call that morality! This is the
most immoral measure I can ever
imagine. I cannot imagine a meore
obnoxious, immoral and shameless
measure than these Black bonds. In-
stead of dismantling the parallel eco-
nomy, well, Sir, our friend goes to the
crowd of the big business in Bombay
and say, “Buy black bonds; otherwise
I shall raid your homes®. Is is a joke?
He goes and tells Birla, “Mr. Birla,
thuy black bonds; otherwise I will
have a raid on your home”. Wonder-
ful thing! Birla will know he ig a
charlatan. Is he a charlatan? You
are a Minister of the Government,

MR. DEPUTY CHAIRMAN:: That
will do.

SHRI BHUPESH GUPTA: That will
do, Sir. I know such matiers should
be discussed at length. I am very
sorry we do not have much time. Now
that you want me to conclude . . .

MR. DEPUTY CHAIRMAN: Thank
you very much.

SHRI BHUPESH GUPTA: I do not

know. 1 can give lotg of facts and
material .

MR. DEPUTY CHAIRMAN: On
some other occasion.

SHRI BHUPESH GUPTA: . , . to

prove its economic imposibility, to

~
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prove its economic absurdity. He ex--
pects some money from it. My
quarrel is not how much money he
will get. Even if you ‘get Rs. 1,500
crores, black money remains black
maoney, crime remains crime., If by
committing dacoity, you get, instead
of Rs. 10,000. Rs. 20,000, it doeg not
mean that dacoity becomes acceptable
to me. That is no argument for me.
Those who are morally decrepit,
those who have lost the moral face,
those who have become bankrupt
would mobilise the resourceg from the
top multinational big business or
others. These are the people who now
worship the black money and you
say. “they are the people whose help
I need to build up the national eco-
nomy”. Yes, the black money should
be attacked, some Members have said
that.

178

Now how the money will be spent?
You know it will itself be a parallel
economy. Every note will be a
parallel economy. Collateral loans you
can get by mortgaging the Bearer
Bonds, Money wil be got from the
bank. It will pass on sometimes at
a premium sometimes at a discount.
And all the children of the Ministers
and ex-Ministers, their family mem-
bers who ‘have over the years accu-
mulated huge fortuneg in numbered
accounts in the Swiss banks and else-
where will be absolutely free to bring
this money back to India and present
it to their relatives as Bearer Bonds.
You will not have the right to ask
them, “where did you get it?” You
have no right. Can you imagine
more corruption?

MR. DEPUTY CHAIRMAN:
please conclude.

Now

SHRI BHUPESH GUPTA: All I say

is, I do not have words of condem-
nation,

MR. DEPUTY CHAIRMAN:
have already said enough.

You

SHRI BHUPESH GUPTA: In pri-
vate life, we condemn rape and
similer other crimes. Thig falls in that -
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cutegory in economic life. A mons-
trous, sinister and most heinous crime
this Government has committed. And
it will one day regret that it commit-
ted such a crime because those whom
they are seeking to appease because
o tneir collusion with them, will let
them down. These are warnings. The
monopolists and the black-money-
hoarders know how to strike against
the very hand that feeds them. I
oppose thig Bill. I oppose this Ordi-
nance, And I can only express the
nationg condemnation and anger. I
am sorry tnat some of my friends,
because of party whip, had to speak
for it. I wish some of them had not
spoken because I do not believe that
in their heart of hearts they would
support it. Can they reconcile them-
selves to this dark deal which M?.
Venkataraman and otherg in the corri-
dors of power have entered into g deal
with the tycoong and thugs of the
parallel economy. Sir, it seems you
are very satisfied with this black
Bearer Bonds Bill. All right, T con-
demn it and I sit down. Some amend.
ments are there. We will see.

SHRI G. C. BHATTACHARYA: Mr.
Deputy Chairman, Sir, I rise to oppose
this Black Bill dealing with black
money. 1 also support each and every
word which Comrade Bhupesh has

said.

But I want to add that this political
deal has gat two or three very serious
implications, This political deal will
not only expedite the establishment of
an authoritarian and family rule but
it will also, in that process, destabilise
this country and may lead to balkani-
sation because of foreign ramifications.
As some of the very important ecano-
mists have said, infelligence agencies
of foreign countries may take advant-
age and will take advantage of it.
Earlier they were doing it clandestine-
iy but now they will do it openly.
Not only would they intensify thelr
activities now, but they would alsa
try to see that thig country is pres-
surised to accept their ideas and to
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go to their blocs. So, the object of
this Bill will be self-defeating.

Now you may, Sir, say, what are
your concrete suggestions? The
ostensible object of this Bill is to con-
trol black money in order to save the
economy. Sir, as Mr. Bhupesh Gupta
has said, this will not control the
economy; this will not save the
economy. It will ruin the economy
because it will generate more black
money both in [ndia and foreign coun-
tries. Secondly, Sir, as some of my
friends have said, these Bearer Bonds
will encourage political corruption
because these bonds will give them
respect and respectability. Increase of
political corruption in any democratic
country and any developing country
is not good. All my friends there
were saying that in every capitalist
country black maney is there. But
if you are to give such a concession
in a developing country, the danger
of destabilisation there is more than
in an established country. Therefore,
if it gives rise to political corruption,
there is the danger of destabilisation.
The destabilisation process hag already
started. Now it will be expedited.

Now let ug come to black money
and how to control it. You cannot
control black money in a capitalist
system unless you have some basic
electoral reforms. Sir, what happens
is, the relationship between the black
money and the political system and
the palitical parties ig such that any
attempt to conirol the black money
will meet with stiff opposition from
the political party Ywhich wanfs to
have unlimited powers and wants to
perpetuate their authority. I will give
you one example. During the last
Emergency, there was some consul-
tation among the top bureaucrats and
the political leaders as to the measureg
to be taken so that it could electrify
the whole situation, the whole count-
ry. Somebody said: “Let the hospi-
tals be clean. There shauld be more
facilities in the hospitals go that the
common man who is suffering can get
some relief.” In this way, some such
suggestion came up. Then one person
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was asked: “What have you to say?

Why are you keeping quiet? What is
your Idea?” Then he said, “If 1 say
something, you will not accept it.”
They said, “Why not? We will accept.”
Then he said “Enforce tne Essential
Supplies Act and prevent adultera-
tion.” “This is a very good thing.
Everybody is affected. This will electri-
ty the situation. We can accept it.”
»Sir, I have got something else to say.
When I say ‘stop adulteration’ and we
have to enforce the Act, we will have
to net in some important businessmen
and traders. Then you cannot ask me
“No, don‘t touch them.” Then the
political leader who wag there on be-
half of the ruling party said, “Baba,
we will have to intervene because
they are the persons who give us
money. If they are touched, what can
we do?’ Therefore, you kindly see
w'ere the linke is. The link is between
the political leadership and the hoar-
ders, blackmarketeers. They said,
‘Whatever he is saying is absolutely
impractical.” The link is there. You
cannot snap it. It has been tried, but
it has been found to be impractical,

Then the other link is with the ele-
ctions. When I talk of the pollice-
reforms, I have in mind the fact that
the palitical parties for their various
activities are spending crores of
rupees, both in elections and also for
defecting Members, {for maintaining
certain Ministries, for defeating cer-
tain Ministries. For fighting elections,
crores and crores of rupees are spent
and the person and the party which
has the money can keep themselves
in power. This is what happens.

Then, Sir, we have demanded that
every political party shauld submit its
audited accounts by the auditor
suggested by the representatives of
the recognised political parties and the
Chief Election Commissioner; from
amongst themselves, they can choose
one or two auditors far each and every
recognised political party and let that
report come and be discussed in both
the Houses of Parliament, Secondly,
we have said that many people now
cannot fight the election because it
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‘nas become gq costly. In a capitalist
system like ntihe one obtaining in
Germany, they are having a democra-
tic apparatus. There the elec-
tion expenses are met by the Gav-
ernment, If we have that system, we
wil]l save in the election expenditure.
We have talked to the persons con-
cerned and they say: “Give us Rs. 20
crores only and we will be able to
implement this scheme”. We are
campaigning for these two reforms.
The Chnief Election Commissioner, Mr.
Shakdher, has alsa reported to the
Government and submitted this sug-
gestion, but we are very sorry to say
that the Government has still not con-
sidered it, has not even replied to it
still; and I do not know whether the
Government will act on this. Due to
that, we complain and say that this
should be done. These are the practi-
cal measures that should be taken at
the political level,

The other measures are that the
high denomination noteg like the 100-
rupee and b50-rupee notes should be
demonetised, Some of the people in
the higher-up, say that it is not
physically possible. Perhaps, the
Finance Minister will also give the
same reply because this ig a considered
opinion, they say. I would say that this
is the most comsidered opinion of the
Finance Ministry whoever might have
come to power, Demonetisation of high
denomination notes is not a new pheno-
menon. It has been tried in many
countries in Europe and other places.
So, there is no difficulty.

Then, Sir, the black money is now
mostly invested in land, building and
other immoveable property which you
will agree. In other countries they
have overnight declared the value of
any immoveable property to be half
by government action. I do not know
why our Government cannot think of
this. These are not measures which
have not been taken by a Government
in any other country. So, if they are
really serious, they should immedia-
tely demoneties 100-rupee and 50-
rupee notes and alsg declare, without
any compensation, that the buildings
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throughout the country would cost
half.

Then, Sir the Finance Minister has
threatened with raids. Since indepen-
dence, have any monopoly houses
whidn are having the largest amount
of the black money, been touched?
They have not been touched. None
of them. They raid only same film
actresses, sOme musicians, some
play-back singers, and some
small fries and some traders only
to fulfil a formality, What is
the result? Rs. 60,000 crores is the
black money in circulation, and only
Rs. 2 crores are gat as g result of the
raids. The Finance Minister says, “If
this fails, I will raid”. These empty
threats should not be given. These
threats will not threaten any of the
monopoly houses or the big business
people who have the black money.
But you are only terrorising those
persons who have money but who will
not invest in your schemes, They
have not enough incentives. They
will not do it.

What I would submit is this. This
black Bill on the black money is gcing
to be a black Act. The Government
will do justice to the present and the
future generations fbyr withdrawing
this. I know they will not do it. But
as a matter of my duty I am demand-
ing it because of the very serious
consequences both ‘national and in-
ternational, involved in this,

Lastly—I am repeating it, on earlier
occasions also I have said about it—
since independence no Government has
been held in such contempt as this
Government because this Government,
you go to any important place, is
known as the briefcase government.
This has become a laughing stock.
With this sart of image how are they
going to succeed in mobilising Rs. 800
crores? If they cannot mobilise Rs.800
crores, the deficit is going to increase
up to Rs. 2,500 crores. And the result
is inflation and rising prices. One of
my friends, Mr. Ramanand Yadav,
said that after this announcement, the
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prices came down. He always gives
some -correct infarmation, This time
1 do not know how he said it. After
thig budget, tne prices have gone up.
The prices increase .

Mr DEPUTY CHAIRMAN: Please
conglude now,

SHRI G. C. BHATTACHARYA: . ..
has been more than what was there in
the last budget. Therefore, this
scheme 'has no benefit at all.

MR. DEPUTY CHAIRMAN: Shri-
mati Pratibha Singh.

THE MINISTEE OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): Last
speaker?

MR. DEPUTY CHAIRMAN: There
are three more,
sMagt wfawr fag  (f@zm) .

Iyawiafg wavqw, § zn fam =0
aAgT FYh § Av TyF  amyA
AW & WL FIH FB  FIW
& | #¥ agi 45%C O qrANA [l
T w3 & A AU FAT § AR
nggrd ¥ St zmEr  fxfefasw
fager & =ag ot wgr & 4 9
HIFY TA F qg |0 AT o) aF
T A § fv & 3w faw F71 a9ds
#® | HiFT q H T|H B A
Far gFdl g, fwa foea ast A

W 3T ¥ NP AT Fige W AR
TAT & gIvT o grawefs wg-
g, T@ 1T & FAT AT W@
T TENTAT H IF qRmrr F1 W@
S St qYFEIT ATE, 8 A FFAO @I
ff dl@x  gFdly W@ W g |

ag AN g A 33 AW @
[T F G4 F Fg @ wdr g 5y
fAapay &1 ol AT FTHIT F
armd feard @@ q3ar & 1 &%
T WT T IX AT FIKIT wq FH
HFT fAaT 2 @ 99 F9 oT 98
faefl 2= ¥ 1 § a7 T A
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F3f 7 fpaqt adf T 75
g7 &, AR gt §ogAdy
AT IFTT § ) A FB o FTem
g7 2 ag s g fanfemi ®
WIT ZAT g AT IAN qIET A
IR g | AT 9gA H TH
T¥7 F7 f5v av9 ¥ g Aqrx &y
g fo ag Ty gv g & amt J
5, Afpr Ireamefr w@ar g4
TI0r Aqreggd gt g fw =N Traanw
waawr 97 IR iy ) g A
Iy wUAT Tw FAT 1 FEad w4
#t w7 ufer 3% TR IWr AT—
T 7 7 AT ¥ O 3ufAg IR
FAR IgT B JIICNT FAT——HEA
T30 F FEM——2 TAgwrT I oA
YFIT AR IFF AT FF AT AR
gegrAAR gzex fyas w88 2
5 naa w17 91 FT F A A,
73 @ wafag araf 4 g 7 FEW
T R g fAw AA ¥ owmAm
A Iw ogafex Ty T fqwewT
Tm % AawgrA qfgx g oo |

IqFACT  wERT AN FA 2
FIT TAT & TTFT ATITS F4T
zas1 fasia  Fr7 wwmr v owar
agy & AT FAr wey g P @I
ZAIR A7 § fF OF 93a gFar
qF G OB | "HT IF A9 FT
TAT FAT & ? TArT & fan A
TEd & Imawmia wgez, 3t &t
aar, tifafem waw , IgW, wiEw,
FEf § IAF wFRIH T gaN A0
¥ f& fear gex 378 @€ W
galeT JWFT g ITFT 49, A 948
T A0F § & Ter fEar wmr @y,
afF7 a8 g4 § THF! IW F AW
¥ ama | adr @ wed g, dwer
F1E TreAT gy aF fad o) gprnface §
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T, gEgArey 7 Y wgi 3aFr fxfefasn
fasam & 78t arar & Fr ag wedr sar
gy ? zufoe growmfa wdww, #
g g for 7 g® gATATR F AN
Fgd & 97 gw A S H--fEa
JFANF T 937 9T—77T FII & qv IAY
it ST A A4 KT FGT AET IIE
IR Fgr B w1 G o weq
Al &, Y T g Gg) &, IaHT
T F AT TOFT § WL 98 ATTL0E
Fr ¢ W 3@ R oA A WA
¥, T & ATE W FT IAT
[ TST F FE A AN AF g1
fo adl, 7T 7T IFFT ITAT FI
gF3 g1, SgFT UF TEaT fAwe
FT &, a1 T qaT TRG NA A
Aw TYA w4 AT T FE U
T HT A |

zafad g ag 7ga1 & fF o
qF AT AE TN FTAT GG K17
ff ArAATT AgEat T F7L, 9@ 9
AT W W R ! AT Q1 F7 AT Y
g, #ifF gmT F339F =AAF 379
F9q4 % fog @t T dar =,
ar S wEey w1 FaAm faafa g
g, a1 % &1 WAl IM q AT TS
FY TAT W H ¥ F7, A7 Fqqar
FIA AW A aF 7g F7 97 FTH—
i gAIT W H, WF Afd
AT F1 &G SART g, qIEW
7 8,1 f&v sifgr & f& aro A
IFF IATRT AW AR | WAL ER
SEIT §, AYEG FIAT &, A1 gW
A NT wTF KT 47 IS T R
gleT | q fags 9@ @weE @
FIIT 3 IAF Ury a1 @ wAH g
d7 97 sgarEr 94T g1 a4 | M FI
i feafg qdy & fqow a7 &g
fgema fang wan @17 g § 7 fxa
§RT THIATHY =1 TEY § H17 Srama
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[sitwat wfetr feg |
@l &, T SIg SAg  FEWF AW
g frer & &W §ft & @ &
za fa97 g7 97 & &€ W ¥ O«y
sag faar fanw go &, a3 wifeeai
gé & % Far wrav 37 441 fAw &
g1 UF TTERT §, AT FI5 W7 WY A
2,7 Faifs dlaa THAET A WY
aafan sdts g, Ivw wifa® g fa-
7| % afe WY 9§, o I€a fw
wag g7 ®1% ar I g wgr fes-
AW H AT H 9 07 43 TF -
T | g g A STexd qar g
§ WIS #T IOTEH HIGTEECT & FH
AT & gt awe & oF St )

ar THY ALAT THIAHT F1 [F9
THIT 98 AW GH F¥9 §, 26% faun
W Hegan FYA w1 GERG g WY H
Tz AEl Fedl F WO IQE A #,
¥ g W wEh {5 oww oyfufen
99 7 @, AT SE «F, dfFA
fas a€r A9d wifad Few @ 2
2 W IR weAA g wEfeg
g ar o9 99 gaqr @ F03% qrv
geaaE g 7 el 5w A ay
g9 geve fwar, SEA fow @
TR 9 S9e W fFar fE gw g%
awe ¥ ol fag & mifvofes stz
AT E—AT 9 § i A
T TGTAAT FIAT AV L g T Ea
aiftefes awe gar a1 W W
ZFS ® IAT AT HOAT &rQ wifey
F e F79 9 1| IEA W
T I AFTH AT AqE fFAr 7,
Fof @ fawreuarT 9 Aar wawr frar,
% F@RT #7e 7 faaregr ag
1

Tl 3T *Tr ¢ fF 3@ T AE-
A Mifeafzz, Fadweqe i
v 37dfezg mifedfee aweaw fam
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21 ag din fawmad w1F § A g
fafigamit Y awg § ygAgve qees
ft 131 A3 w@r & fed e s
9 @Y §, AfFw ow doae g
U oY g7 fod g1 8197 wil—
Fif® W7 S 2 fr w2 § #T
SR ® oft 39 IRy fad w9
g1 AT g F W I ITEw wAT
g saal %1 f& Fvad mar 9 wdA
HUT FAYT qW G AL q FAT 9FY
gilt—~afds aFT Frger nd) F 9 a7
# faus & for & mzvny saww
AW W SET qrEl w1 A ey
fe ggia @1 f@ar a1 ? 9% qaev
QAUFHTA ATAAT ST 7 797 F1GT 7,
FT FHAL § F7Gw FT EH IHHT FNAT
A7 3 ofga & ™, § 9F & W
T I7F 99 § i 70T qEAAr M
§ 9 sha F6l gU 3G FOO &
TG FT HIX AT TR & 9w Aife-
arfeny % a0 vig 7 af &9 fawey
9ET F¥ GF, 94 TOF wE § -
TTFAF T GH I A0S0 F WG A,
o gR gherdi § fag wdm darv
w1 R §; &8l & & ¥ mulss
gt g F1AT TAET WT OHG w9l
g wggT § afz ox fex g ofwzw
ATA H AZIFF GnEv wEar F1 6T
JE AT FATT F @wAT TWeT 7

Ay @ A & ¢ § =AW
FgM  ARA——TIee FTFA= 7 Si=aT
qret & gy | Mies AAWA AT 41\
I/ ¥ W & W WAL g 7
Fw @ shww § sfiwe Fa ud,
fag avq@ 9t § foqid feat 2
qAqr qE it w1 WU =rfer &
3 F1 A GW AT & fAaT any
W ¥ s sa & @ gy oF
T I % 4y w1 W w F fag
aIEM Ei FFAT F
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W sfaw fag ;g8 FEv
T 7, a8 90 I 7 q—=7 %
T WA Gl FET € | SqqwEty
qERd, 4 A A1q Wi W FE AL
T ofl, Wawa 1, gad A oA,
MY Fq F7 9gT w2, qEY WY
TG ® FIT 97 H (BT W1 A1RAT
g faswi ¥ &1 9% Ivmoad §,
AT g7 9rdf & Fer——aFra q GTEr
AgH 9T § @1 FAS T 1@ FT
FR—F gt adt & aw Tar A&
AMGC & | AT AW A7 & gaa
§ 9% SuEwiafy agEE, § WY 3w
qAFT FALT A T g 9w ¥ amwa
AT YA WT § 9T 99T F HEIT
W FEA § R aET ag % gEm
T AT ¥ a1 90 owrar ¥, aw A
g7

=t gegwnals 0 % ¥, wq ww
AT FL |

atwat afawr 58 ;. Iearafy
AEIRA, TS S0 FATL QIIAT ThRAT-
T&T fargregrer & {99 99 9% 7 w4,
gV FO w1 FIHHT FI, A OF 44T
faeaTer &1 @d 91 89 5 adr
§ 3H §Iqd THAE £ @ FvE
AW § dr wifewF Ay #1 gen
F9 GFT & WITIH T 7 o7 W7 g
9gr graT & 98 fag < ¥ &, frg
FEIY F1 T, IAKT W o BT A
FIA A, AIA faars w1 AT 374
W, TIAY T F T FIA A,

HAAT TAfa F T T 4T 77§

f&x axre & Sgaw v wEF &
UG A<, T8 AT &7 Wi
X T UK % @9 § ozw
faga® F1 awdw wwdr g
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DEPUTY CHAIRMAN: Xir.

please finish in five

19811

MR
Chakraborty.
minutes

SHRI AMARPROSAD CHAKRA-
BORTY (West Bengal): 1 will try.

Mr. Deputy Chairman, I rise with a
serious prutest to the introduction of
this Bill. I condemn this Bjll in the
strongest terms possible. This is like
ssking a dacoit to replenish the house
with the jewellerieg and other articles
vaken or looted by him 'on the pre-
vious night and to legalise that illegal
wct. It is unheard of nat only in the
history of our country bug also in
other capitalist countries. Nobody
will ask the dacoits who have looted
and exploited the poorer sections of
our country to give those looted arti-
cleg with prizes in the form of prized
bonds. It jg unheard of. And what is
the argument advanced by them? It
is on two counts. One is for effective
eccnomic planning and two, for social
planning, In support of that what do
they say? They say: We shall be get-
ting Rs. 1,000 crores, But it is an ad-
mitted fact based on the views of the
presg and different economists that the
parallel economy run by the black-
marketeers, racketeers and dacoits is
to the tune of Rs.25,000 to : Rs.30.000
crores, So. Sir, it is fantastio. It is
fantastic that out of this amount of a
thousand crores of rupees which they
will be having througn this scheme
in two years they say that there will
be effective economic and social plan-
ning. Then, Sir, the ' defination of
black money has not been given any~
where in the Bill. But it is presumed
or accepted, because of the various
judgments and court pronouncements,
that black maney is the money earned
in surreptitious ways and that black
money is the money tihat comes from
evading taxes and so on. Those who
earn black money are called the black-
marketeers. Sir, with all humility, I
would only like to remind you of what
Pandit Nehru said. He said that these
hlackmarketeers should be hanged
from the nearest lamppost. I think
our memory is very short. Otherwise,.
Sir, we would not have forgotten
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what he said. We have forgotten what
he said and we have forgotten how,
in the strongest terms possible, he con-
demned the blackmarketeers and that
he had said that they should be hang-
ed from the nearest lamppost. Be that
.as it may, it has never happened. On
'the contrary, our experience is that
these blackmarketeers and the black-
money-holders have amassed wealth
by lotting the national property, by
exploiting the poorer people of this
country. Sir, some industrial houses
-—I1 do not want to mention their
names because it is common know-
ledge—started business with'a few
hundred crores of rupees and their
assets today are worth more than a
thousand croreg of rupees. Some
business houses started business with
twenty crores or so and today, Sir.
lheir assets are equivalent to a
thousand crores or so. They have
earned like this and there are only
22 or 25 families. It is not unknown
to us and it is not unknown to the
Government, But have they taken
any effective steps by way of legal
action? On the conirary, Sir, they
are giving prizes to those people who
were condemned by the Congress
‘people earlier and about whom it was
said that they should be hanged.
But they are giving them  prizes
today! 1In 1990-91 if they take the
Bearer Bonds today, they will get
twelve thousand rupees. We are giv-
ing them this prize. Excuse me. Sir,
if 1 use the strongest terms because
of my emotion on thig issue. Excuse
me if I use the strongest term, Sir.
Posterity will not pardon us for this
sin and posterity will not tolerate us
for passing such z legislation in this
country whose great leader used to
talk of change of heart among the
people. But these ruffians, these
looters. these dacoits, these gooandas,
have exploited the society and they
have earned black money.
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Sir, you know, there is the Preven-
tion of Corruption Act and there is
the Essential Commodities Act. There
are enough provisions in these Acts
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to punish these people. The Indiar

Panel Code is there and the Code o
Criminal Procedure is there and thej
tell you how to proceed against these
people and how to punish these peo-
ple, But, Sir, what are we doing
now? It is amazing—Excuse me, Sir
for saying this—that you are giving
them exemptions. (Time bell rings).
All exemptions you are giving., ex-
emption from the provisiong of Chap-
ter 9 and Chapter 17 .

MR. DEPUTY CHAIRMAN:
do not go into all these details,
have been mentioned already.

Please
They

SHRI AMARPROSAD CHAKRA-
BORTY: Sir, I am only making it
specific. You are giving them all these
exemptions so that they are not
punished and they evade the taxes
and they can get way with all that.

Then, my second point is this: They
say that inflation will be curbed.
How? Sir, it is simple logic and that
point demolishes their iwhole argu-
ment about curbing inflation.  Sir,
nowhere is it stated in the Bill that
it is not transferable, Nowhere! So,
it means that it is transferable. Sup-
pose somebody takes the Special Band
of ten thousand rupees today and he
transfers it in the name of somebody
else and he deposits it in the bank,
You can ask any chartered accountant
about this. Tnis Bond will be given
to the bank and these dacoits and
looters and the racketeers and the
blackmarketeerg wil] take loans from
the banks against these Bonds and
they will earn more black money in
this way. So, what will happen? This
will generate more black money and
this will lead to more inflation. And.
because of this inflation, what will
happen? The poor people will be-
come poorer and these blackmarke-
teers and the people who are exploit-
ing this country, to whom you are
giving the prize today, will become
richer. So thig is an irony. This is
what the previous ‘Government fal-
lowed, what Panditji followed and
what Bapuji condemned. Now this
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what it really . . . (Time bell rings)
They are giving exemption under
sections 3 and 4. Mr. Bhandare has
said—he is a lawyer—that these things
will curb inflation. (Time bell rings)
I say, it will add to the inflation. The
entire economy will be paralysed. So,
Sir, I demand that this Bill may be
withdrawn, At least they can accept
the report of the Wanchoo Committee,
I protest against this Bill. . . (Time
bell rings) The Wanchoo Commit-

MR. DEPUTY CHAIRMAN: That
question has been thrashed out by
other hon. Members.

SHRI AMARPROSAD CHAKRA-
BORTY: When other speakers are
taking more time, you are allowing
them. But I think it is better to keep
quiet and .

MR. DEPUTY CHAIRMAN: You

have said sufficient.

SHRI AMARPROSAD CHAKRA-
‘BORTY: Again on behalf of my
party, I condemn this Bill and I
would ask them to withdraw the Bill.
The posterity will condemn them and
they will not forgive them . . .(Time
bell rings). . -

MR, DEPUTY CHAIRMAN: Thank
you. Mr. Nanda.

SHRI NARASINGHA PRASAD
NANDA: Sir, man does not live by
bread alone; hg lives for some values
and cannot justify ignoble and quest-
ionable means. The earlier experi-
ments of dealing with the menace of
black money met with very little or
limifed success. The amount of black
mongzy operating outside the banking
system has not been assessed. Some
say, it is Rs. 10,000 crores. Some say
it is Rs, 20,000 crores. Some say, it is
Rs. 36,000 crores. Some say, it runs
into astronomical figures. The fact is
that the extent of black money running
a parallel economy in this country has
not been quantified and assessed, No-
body knows its magnitude ang its
dimensions.
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The Bill seeks only to serve a limit-

ed purpose of converting a thousand
crores into white money. The Finance
Minister has not said that ag a result
of launching the schemg he woulg be
able to mop up the entire black money
in operation in the country. Hig limit~
ed objective is to mop up a thousand
crores of rupees from this and convert
them into white money. That being
the limited objective of the Bill Sir,
we have to consider whether the main
objects and reasons for which the Bill
has been brought would be achieved.
That is the basic and fundamental
question. If that can he achieved,
well one would welcome the Bill. If
that cannot be achieved, it would be
very difficult to sSupport a Bill of
this kind which, on his own admis-
sion, is an immoral Bill. The Finance
Minister never supparts the Bill on

grounds of morality. He has
7 p.M. he has adoptedq are worthy

neveer said that the means
means. He says that there is
a necessity of bringing back the
money which is operating the parallel
edonomy and whidn is posing ., a
serious threat to the economy of this
country. He wants tq bring it back
and to give it somg form of economic
discipline. You will kindly consider
that the idea is to reduce the liqui-
dity of money. I have grave doubts
whether the liquidity would be re-
duced or this scheme itself will gene-
rate more and more black money. For
example, ‘A’ purchases a Bearer Bond
in 1981. All the immunities and ex-
emptions are available to him. At ithe
stage of maturity, i.e. in 1991, he gets
12,000 rupees. The value of the Bearer
Bond increases because it is free from
income-tax, gift tax, wealth tax and
other taxes which we generally im-
posed. Supposing ‘A’ is in possession
of a Bearer Bond. He sells this
Bearer Bond during the 9th year to
‘B’. Naw, this Bearer Bond is a legal
tender in the hands of ‘A’. Tt is white
money in the hands of ‘B’. Now, ‘A’
receives money from ‘B’ by selling the
Bearer Bond. In this way, ‘B’ is also
able to convert some of his black
money. Obviously the money which
‘A’ gets will not be entered into books
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of account. It will again go back to
the category of black maney. Kindly
think of a situation. I am not criti-
cising this Bill for the sake of criti-
cism. The Finance Mnister hopes to
seduce a class of people by offering
immunities and exemptions so that
they may convert their black money
into white money. As it is, there is no
encouraging report and it is not known
whether he will succeed in getting or
achieving, the target of 1,000 crores.
I doubt if he will be able to put this
much of amount into the banking
system. The second object which he
seeks to achieve by this scheme is the
contro] of pricess 1 have grave
doubts because the Bearer Bonds are
legal tender and the Bil] itself has
not restricteq their circulation in the
market. The Bearer Bond itself will
carry additiona] value because of
exemptions which I have already
mentioned because it enjoys certain
immunities. It will circulate in the
market. Therefore, while it will not
help in reducing the liquidity, it
wil] also not help in controlling the
prices and in canalising this money
into productive channels. I have
grave doubt whether this money can
be canalised into productive chan-
nels. If I had the time, I would have
told how there are many people who
will operate even this scheme to their
advantage by generating more and
more black money. Therefore, I sub-
mit that this being the position, the
ends do not justify the means. It is
an immoral Bil] on this own admis-
sion and this Bill will not achieve
the objective on his own admission.
In the Lok Sabha, he has expressed
doubts about it and said that he has
got some other alternatives if this
scheme does not succeed. Therefore,
he hag apprehensions about this Bill.
He says that it is better to have
Joved ang lost than never to have
loved at all, quoting Tennyson. But

that means he has apprehensions in
his mind. Sir, I very respectfully
submit that his reliance on this
amnesty given in other countries in
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support of his contention, that since
other couniries have done it,
we could also do it, is not
correct. What are those counfries?
What king of a system those coun-
tries follow? Sir, in those countries,
the system itself encourages pro-
fitecering. The dominant motivation
of all the economic activities ip that
system is profit-making. 13 Mr.
Venkataraman prepared to say that is
the intention here, the dominant
intention here in our country which
is a developing country and a
country which wants tg strike a new
horizon in human civilization? Can
he lay his hands on his chest and say
that this system is meant only for
profit-making and it has got no
values and it does not intend to es-
tablish a higher form of society?
Therefore, Sir, from any angle of
the matter, it is not possible 1o sup-
port the Finance Minister’'s ronten-
tion. (Time bell rings).

Sir, I wil] conclude with one more
point. Sir, I have been listening to
the Finance Minister al] the time. He
says, “Look to our election manifesto.
This is the election manifesto, People
have given ug the mandate, and I am
trying to implement al] that we com-
mitted to the people of this country
in our election manifesto.” But, Sir,
did he commit in his election mani-
festo that he will give this protection
to the profiteers, to the hoarders, to
the Dblackmarketeers, to those who
have caused so much threat to the
economy of the country? From where
did he derive this authority? It is
obvious, Sir, that we are sliding back
to a system of economy where the
dominant rule will be played by these
people. We are sliding back to a sys-
tem which operates in the western part
of the globe. You think of the values
we cherish, the kind of society we
wanted to establish, a society free
from exploitation, a soctiety which
removes poverty, a society which has
no problem of unemployment. But,
Mr. Venkataraman probably believes
in a free society. He probably be-
lieves in a sociely where the domi-

i~
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nant motivation of the economic

activity is just profit-making and,
therefore, he wants to give all kinds of
protection to the profiteers, black-
markteers and hoarders. In such a

°a

situation, Sir, jt is extremely diffi-
cult to support the Bill brought
before us by Mg Vienkaiaraman

Thank you, Sir.

SHRI GULAM MOHI-UD-DIN
SHAWL: Mr. Deputy Chairman, Sir,
of course, it is not worthy to see
that, after all, we are given a chance
to speak because I thought that other-
wise it is the numerical strength
which counts. (Interruptions) Sir, my
first submission is that 7 am cons-
trained not to support the Bill as it
is, constrained in the sense that we
have seen our friends in the ruling
party too expressing their mis-
givings, apprehensions and even
doubts about the purpose, the motive,
the aim and the objective of this
Bill. My first submission in this
behalf is, what was the impending
necessity to issue an Ordinance just
one month before the Parliament was
scheduled to meet? Of course, they
can say, we know better. Bul, here,
when we see that a blackmarketeer,
or a tax evader or a profiteer or
hoarder and all these rogues and
vagabonds and criminals are to be
compensated, given a shield, reward-
ed, I ask why such an Ordinance was
issued when just after one month
Parliament was to meet? Our first
objection as Members of Parliament
is that we should not condone in any
way a fault, when Parliament itself
is by passed. Of course, they can
issue an Ordinance when it concerns
the national security or some such
other impending necessity arises and
the Government feels that as Parlia-
ment is not in session, therefore there
is need for the issuance of an Ordi-
nance, But when the circumstances
were such that these criminals were
there and when we see—I am not
suspecting the bona fides of the hon.
Minister—that during_ this inter-ses-
sion an Ordinance is issued whose
purpose is not as wet clear sven to
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the ruling party, and they express
doubts in the House, we feel that

there is something fishy about it.

Mr. Deputy Chairman, Sir, this is
the landg of Mahatma Gandhi, whom
we recollect and they conveniently
forget. Of course, it was rightly said
by Einstein that after some time—
while paying tribute to Gandhiji on
his martyrdom—people will be
thinking whether there lived at all
such a person in flesh ang blood. It
is 1981 and we have already forgotien
Gandhiji not his name, because we
name him daily, but as far as his
spirit and soul are concerned. Had
he been buried, he would have been
turning in his grave when he would
have seen such a black law being
presented before this Parliament,
whose objective was to give shield, to
give respect to dry clean the block
money of these blacker bonds. What
is the purpose behind it? They say,
the economy will get better, or that
the paralle]l economy will be finished
We as lawyers see that there are so
many laws, punitive laws on hoard-
ing ang profiteers, and, of course the
Indian Penal Code is there. But we
never see a dacoit being given pardon
and requested, and there is supplica-
tion with folded hands, please return
to us the looted property ang we
shall compensate you. But here we
see such a thing is being done.

We stand for higher values. [t is
not the end which justifies the
means. Of course, for these black-
marketeers ang others who are in
that gang, it 1s the end which justi-
fies the means because they stay in
posh hotelg or they have got enough
and to spare, We read daily in news-
papers that there are foreign
exchange racketeers who earn crores
and crores of rupees. There are
smugglers but the law ig there, When

we say that we are unable to cope

with the present situation when you
say that we have failed to understand
how to catch hold of these people,
please understand that as far as the
persons who know such laws or have
such money are conCerned, they can
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purchase the conscience of some, With
due deference, they can. Of course,
they can purchase. They know for
certain that such ang such a person
is doing this bad business. Instead of
trying to hau] them up, they say that
they are unable to haul up such per-
sons. It is like the police saying that
they are unable to find out the cul-
prits even though there is a FIR
lodged with the police station, We
are in search of him. But we cannot
find him. What is the business of the
Police? What is the business of the
Income-tax department and the other
departments? They know for certain
the persons who have black money.
But they say they are unable to catch
hold of them. The law’s machinery
is there. Sir, I would submit, in this
behalf, that as far as this law is
concerned, many expert committees
have submitteg reports with regard
to voluntary disclosures, There are
the recommendations of the Wanchoo
Committee, According to  the
Wanchoo Committee, the Dbearer
bonds scheme was a poor substitute
for disclosure even as it coulq cover
only black money which had not
been invested and which is lying in
cash. Why should we forget these
things? When we know for certain
that these reports are against such
schemes, even then, we are present-
ing such a scheme before Parliament
and before the country. We are
happy to know it, when the hon.
Finance Minister says that he is sn
economist, We are happy and it is
praiseworthy no doubt. But I would
like him to rub his shoulderg among
the masses and see the reaction. The
Poor person says that had he com-
mitteq such offences, this time, he
would have been rewarded. The
whole country, this time, is thinking
like this. When 1 gee some friends
on this side, in the ruling party,
saying that along with this, some
other things should be done, hundred
Tupee notes should be demonetised
and so on, it is crystal clear that
they too do not support it whole-
hearted]ly ang conscientiopsly. They
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know the qualm of consCience is
there and that they have to respond
to it. After all, they too are living
in this land of Mahatma Gandhi,
where, we stand for higher wvalues,
for human wvalues, for ethics and
morality, and not for these crimes
and we are not to shield them, I
think, the Government itself ought
to have decided that since the Ordi-
nance is there, this Bill may be re-
ferred to a Select Committee, They
themselves ought to have referred
this Bill to a Select Committee, so
that, we have some cooler atmosphere
and better time to think over it and
find out ways and means to cope
with such a situation, instead of
blackening our deeds or our face; by
presenting such a scheme. Thank you.

MR. DEPUTY CHAIRMAN: Reply
by the Mover of the Resolution, Shri

Jha. AT TH 97 Fa O Fg 5 & |
wiad g7 gefe § wang 2 afsd

oft forg =z a1 : wetaw, & Faw
FAadIfedps & eqa & o arg
Tgh 9T T@AT ATZAT § |

TEX 1 F IT ga gIER Y
graqre @t g Mol ¥ weaim
F1 gag« fEar & oic wrfedw &
fames xgr & wie =wifedes W
Sifsdy 7R a1é gidqe § sgaT faiy
fear 31 3% g waeqi #1 § gemaiz
T E AT 3uT & arfugi § foghy
Tgo FT-MT ¥ 3 4T w1 gHdw
fear & saF1 & 3ar %7 ) 9% fag
¥ 39 0F g aiq @gnT ArEaT g
f& 3 afea ey @@ wee =
wFT 9% 1 gfewr wmiEmEr § wm
73l wwar, dfeq Age aifagr ogy
q§ FH FAM | . N

" § 7T wgizm ¥ o aral
# GEE TIEAT § 1 gEet wia -
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ag & dfar i At oY ¥ Fgr A
o5 gaEt ¥ W@t T sSIg fR
F AN W OFW AW W ¥ AL
Igar fasfedy & @  Fm,
fegqm =, a37g T9Q W TMT A
FerE df g7 wW§r 71 zaw fagee
dfgm 1 w1 fafre @ & F€
TFAATATA AEGT §, 15 SIFAF
A1 &, F1E AT A@ §, TG B
®TH TFFEH T g, W BIE fase
I3 § AT A TIEHWA | THSHI
TEwTHe wFEfvee® § 1 " Arfed
50AI¥ &I FT FIS A G 7
qY 98 TF 19 § AL @ | J00M
MY {5 a7 ¥ QI ag
AFAT FAW T A FM ! AT
% qAr A TgA foT d agoe FA
4T g T FFAIT  AWAT BT F
axne &40 Amsr fafaEfed £%
W G W T, TR WMT TU GH
|
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oYY 97 A UF e G A
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q dF ¥ T g g1 faw Sro
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X f& 95 § saar 50 gfqwa am
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fedt & @ew g ?

drger OfeFaT & ag =gar
g fea7v gic v w3 § ww fav
&F9 YT ¥ Wieawgw A AL |
g7 T @Y A1 W s9feq adf
faorar 87 #ag wear g fv qwa
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T | g8 8 7@ ! qw Aifd,
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qOF T 6 @ T GrEe 7y
afz @ gree "t A dew dm @ a
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qigar a3 & f& Jra Afsd o
1 g1 FAT T AT F ISTAT AT
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w1a3 o &, afsw g w1 93 Ao
fa a@l =mgm ? oWy grea ¥ feT
qAT oS H FATHT g S |
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A B, AT AILHIST 1 TreHgA T
g AT WY AT § oW
T WY § W omre F
FgaT § fF w14 AT @7 @ &
afwsr gatda o T8 aeds €
qaF afs wiva § 39 97 fF wE
g ot T wenias § @ gefeg oy
6T 3T T ATt 1 FqQfEFT
T fer o gFwa ¥ ag wifsdw
gagT fag szg wifed, 3 Q1 =%
g % ® 4§ gw @ @
arFd ¥ gEEr  qarfasd F9 &
AT TG % I w19 geed WAL
Td AT ww ghar faggr F7 4,
IR WR( F A9 § qgET QUL
FTATE | « :

=it yuawiald : agaueaaE qTIEw
Now the debate is over. The hon.

Minister will reply to the debate
{omorrow at 11 a.v.

oft fma =z A feeAEA 9%
aifaw g

o\ goasrafe: 9 11 99 9a1 o
Sarg 1, SEF A3 fAleqEE 97
HIT ITF qEqUT 9T, A7 94X qife
ghil, SwF ae F9 gaw fafaqw
ferar s o

HT T T FTIAAR FT 11 a7
aF & fag eqfg T JOATF )

The House then adjourned
at twenty-six minutes pas.
seven of the clock ti]] elven
of the clock on Thursday, the
26th March, 1981.
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